
u)

D

&OT

*

BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH AT PUNE.

[Under section 18(l) read with sections 14, 15, l6 & 17 of National Green
Tribunal Act,20l0l

ORIGINAL APPLICATION NO. 82 OF 2023

Abdul Samad Ismail Maknojia and 60 Ors
Applicants

V/s

State of Maharashtra, Through its Secretary,
Department, Govt. Of Maharashtra and 9 Ors.

...Respondents

4,5

;

rfl t.i-
o

,,)

'*
ABOVENAMED TO REPLY DTD. IO.OI.2O24 FILED BY

RESPONDENT NO. 8 AIID 9.

I, Abdul Karim, age: adult, an Indian Inhabitant, the Applicant

No. l1 abovenamed, do hereby and on behalf of co-Applicants state

on solemn affirmation as under:-

1. That, I am well conversant with the facts of the present case

and competent to depose before this Hon'ble Tribunal. I have

been read over, explained and interpreted the contents of Reply

dtd. 10.01 .2024 filed by Respondent No. 8 and 9. I am filing

this Rejoinder in a brief manner to reply the Reply dtd.

10.01 .2024 and seek leave of this Hon'ble Tribunal to file

additional Rejoinder if the need so arises. Nothing contained in

the Reply dtd. 10.01 .2024 be deemed as admission on my part,

until and unless the same is emphatically traversed and

expressly admitted by me hereinafter.

2. I submit that, the entire case of the Respondent Nos. 8 and 9 is

based on fraud and falsehood with the sole intention to deny

the lawful and statutory right to present Applicants. That the

Respondent Nos. 8 and t have come before this Hon'ble
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Tribunal with unclean hands and have also suppressed various

vital facts.

With reference to para No. I and 2,I deny the allegation of
Respondent Nos. 8 and 9 tn toto. Respondent Nos. 8 and 9 are

portraying as if that they have not violated the conditions of
Environmental Clearance. Applicants have prayed for stoppage

of work to prohibit further environmental damage, on cogent

and genuine grounds. Applicants have demonstrated the non-

compliance and apparent violation on the part of Respondent

Nos. 8 and 9. Respondent Nos. 8 and t have been a persisted

defaulter of transit rent and there are many Orders of the

& Hon'ble Bombay High Court which envisages the conduct of

t Nos. 8 and 9. Applicants shall rely and refer to

Orders as and when produced.

reference to para No. 3, Applicants object to the language

by Respondent Nos. 8 and 9 against Applicant No. I as

ringleader. Respondent Nos. 8 and 9 are cautioned to use such

language. Applicants state that it was due to inordinate delay

and non-payment of transit rent by Respondent Nos. 8 and 9

litigations were filed. Respondent Nos. 8 and 9 is

camouflaging its incapacity and illegality committed time and

again.

With reference to para Nos. 3(i), (ii), (iii), (iv), (v) and (vi)

Applicants state that the Respondent Nos. 8 and t have

conveniently and selectively put up some events showcasing

themselves as saint by suppressing. vital facts. Following are

the Writ Petitions, litigations and Orders passed by the Hon'ble

Courts and other forums which reveal the true face of

Respondent Nos. 8 and 9 -
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Sr

No.

w.P. lt.A. /

FIR's I etc.

Order /

Direction

Remarks

a WP [L] No.

1695 of

2017

27.09.2017 Termination Order of Project

Proponent was set-aside by the

Hon'ble Bombay High Court.

With directions to Project

Proponent for completing the

Rehab Building with a period of

one year.

b wP [L] No.

5332 of

2020

24.08.2021 The Hon'ble Bombay High Court

directed for appointment of Court

Receiver in present S. R.

Scheme, in case, the Project

Proponent fails to deposit an

amount of Rs. 2,00,00,000/-

towards affears of transit rent.

/
SLP (C) No.

14400 of

202t

24.09.2021 Dismissed as withdrawn

d WP [L] No.

21368 of

2021.

06.r2.2021 The Hon'ble Bombay High Court

directed the Project Proponent to

deposit an amount of Rs.

2,84,03,341/- towards arrears of

transit rent.

e IA tl,l No.

5005 of

2023

12.01.2024 Directed disbursal of Rs. 1.54

Crores towards arrears of 2018-

2021 to Slum dwellers and

further directed to deposit Rs. 60

Lakhs within 02 months or to
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6

face termination of LOI, on the

failure to do so.

Thus, it is clear that Respondent Nos. 8 and 9 are

making absolutely incorrect submissions before this Hon'ble

Court.

In so far as Application filed by Applicant No. 5, it was filed

for change of Developer and it was filed because of genuine

cause on the ground of incapacity and incompetency of

Respondent No. 8. Though the Application was rejected it was

taken for exception before High Power Committee [In short

'[IPC'], and FIPC allowed the Application for change of

Developer. The Order of FIPC was challenged by Respondent

No. 8 in a Writ Petition [L] No. 1695 of 2017 before the

Hon'ble Bombay High Court which set aside, however, it was

clarified by Judgment dtd. 27.09.2017 atparu No. 27 that the

Developer is duty bound to complete the project within time

limit prescribed i.e. one yetr, by CEO - SRA. The fact remains

that the Respondent No. 8 did not complete the project within

one year i.e. on or before 27.09.2018 (as per Order passed by

CEO - SRA) r/w Order dtd.27.09.2017 passed by the Hon'ble

Bombay High Court.

It may be noted that though SLP was filed before the Hon'ble

sx I Court of India, however, there was no stay granted

has caused delay in present S. R. Project.

7

.l

I be noted that in an eviction Order dtd. 18.06.2018

Dy. Collector (E/R) & Competent Authority, Malad

t No. 8 [Developer'] was directed to pay the

rent to the Applicant No. 1, which was never paid to the

rYr
f'j

!g0q!

I
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Applicant No. 1, until the W.P. [L] No. 5332 of 2020 was filed
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before the Hon'ble High Court. Applicant No. I has been

deprived of possession of his Commercial Rehab unit, because

of vengeance nay fraud committed by Respondent No. 8.

Applicants submit that, Notice issued by the Hon'ble Supreme

Court of India in the SLP shows that there were arguable issues

involved in the matter. Be that as it may, Respondent No. 8

does not have license to perpetuate illegality and expect the

occupants of Society to tolerate illegalities being committed by

Respondents [Developer]. It is well settled proposition that

when there is a wrong, there is a remedy.

Respondent Nos. 8 and t have made these baseless allegations

against Applicant No. I in the past, however, Applicant No. I

stood tall and uninfluenced against Respondent Nos. 8 and 9

and fought for the rights of the Members / occupants of the

Society as Managing Committee member of Society in the

past. Applicants state that it is incorrect to state that they have

continued their campaign of harassment. In fact, Applicants

approached this Hon'ble Court against Respondents for

genuine cause and continuous violation of environmental

conditions and nonns. .

With regard to para No. 4, Applicants state that they have

raised genuine case which they shall deal sub-para wise in this

re-joinder:-

(a) Re-Parkiner , 
,l

10.

ll.

Applicants put the Respondent Nos. 8 and 9 to striit 1,,,,

proof as under which "law" there is no requiremenJ for ,, 
-

providing any 04 wheeler or 02 wheeler parking. It is

not the letter of Intent provides for requirement of

parking, it is Development Control Regulations which

provides for parking area for Rehab Building. That the
4

I
i<
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*
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,H ,vI
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(b)

(c)

+

nomenclature which mentions 'Parking Space Sale

Building' cannot be the ground for discrimination with

the Applicants who are residing in Rehab Building.

Respondent Nos. 8 and 9's is reading of Plan is

isolation, without reading the provisions in DCR and

Constitution of India, is absolutely incorrect. At present

there are about 04-05 four-wheelers, approx. 100 two-

wheelers and approx. 10 three-wheeler, which are, due

to insufficient parking space forced to park outside of
building causing traffrc and pollution.

Re-Recreation Garden (R.G.) :-

Respondent Nos. 8 and 9 were required to provide R.G.

on the North and South side has not been provided to the

Society. It is incorrect to state that Applicants have

converted the entire paved R. G. in to a parking.

Applicants are infact compelled to park their 02 wheeler

vehicles on the intemal / access road, due to insufficient

two wheeler parking despite contemplation in law.

Without prejudice to above contentions, Respondent

Nos. 8 and9 admitted to have not provided R. G. on the

North side of Rehab Building, which falsifr their own

version and undertaking given in para No. 1.3 of Form -
l-A.

Re-Diesel Generator Set:-

Applicants state that D.G. Set is not required to be

provided as per sanctioned plan. It is an essential part of

Conservation compliance for power backup

during operational phase. Undisputedly, Rehab Building

is under Operational Phase, thus, 0l No. of D. G. Set

was required to be provided for power backup in case of

ND
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(d)

(i)

power failure. It also may be noted that though Form

No. l-A at Column No. 9 provides and records

compliance of Ot No. of D. G. Set (Source: TATA /

Adani) of 150 kVA capacity, however, it has not been

provided to the Applicants.

Re-Seweraee Tre4tment Plant (STP) :

Applicants specific case is that the STP has not been

provided and not functional at site in para No. 4.4 (u) (i).

This fact was put into Notice dtd. 20.12.2022 through

Applicant's Advocate and subsequently by filing O.A.

before this Hon'ble Tribunal. Respondent Nos. 8 and 9

remained inert and did not take any steps.

It is important to note that in the Show Cause

Notice dtd. 13.04.2023 [as annexed as Annexure - VII

in Reply dtd. 11.01 .2024 of the Respondent No. 4

(MPCB)I it was found that Respondent No. 8 have

provided underground STP having capacity in 100

CMD, however, STP was found not in Operation. This

negligence of Respondent No. 8 confirms the grievances

raised by Applicants. More so, Respondent No. 8 have

also not submitted the feasibility report of STP, area

statement from Architect by project. Respondent No.8

has also not submitted details of Mobile STP during

construction phase.

By the Show Cause Notice, through Regional

Officer of MPCB drew conclusion that Respondent *:,
8 is knowingly and willingly violating the proyisions rif '

Water (P&CP) Act, 1974, Air (P&CP) Act, l98l and:

Hazardous Waste (MHT&M) Rules, 2016.
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a

These Show Cause Notice and violations are

suppressed by Respondent \os. 8 and 9 from this

Hon'ble Tribunal. The STP is yet not been installed and

brought into operation by Project Proponent and it is in

a very pathetic condition. True and correct copies of
Photographs of STP are marked as EXHIBIT - A.

(ii) In so far as Organic Waster Converter (OWC) is
concerned the Respondent Nos. 8 and 9 are making false

claim that OWC has not been used by members. The

Show Cause Notice dtd. 13.04.2023 clearly records at

para No. 5 that Organic Water Convertor is not

provided.

(iii) Respondent Nos. 8 and t has very cleverly and as an

afterthought wriffen letters dtd. 01.10.2023 and

04.12.2023 and made false allegations against Applicant

No. I and Society to shift the responsibility on the

occupants / members of the Society. Respondent Nos. 8

and 9 are ex-facie negligent and ignorant of their

obligation to install and start the STP and OWC on site.

They have never taken steps to start it thus, they cannot

blame and shift the responsibility of non-compliance,

negligence and incompetency on the occupants I
Society. Respondent Nos. 8 and t have also suppressed

IN the Reply letter dtd.28.12.2023 addressed to them by

of Society (including the Applicants).

Be that as it may, merely by writing letters,

Nos. 8 and 9 cannot absolve themselves

their statutory duty to actually install and start the

STP and OWC. It may be noted that, Respondent Nos. 8

and 9 wrote these letters after.-

+

RY
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(A) legal Notice dtd. 20.12.2022 was sent by

Applicant to them;

O.A. No. 82 of 2023 was filed and served upon

them;

Notice dtd. 13.04.2023 issued by MPCB;

direction / Order dtd. 16.08.2023 passed by this

Hon'ble Tribunal for filing reply.

(B)

(c)

(D)

(e)

(0

12. with

Respondent No. 8 conduct sp6aks in volume. A true and

correct copy of Reply letter dtd. 28.12.2023 sent to

Respondent No. 8 by Applicants is marked as

EXHIBIT _ B.

Applicants put Respondent Nos. 8 and 9 [Project

Proponentl to strict proof to produce the Electricity Bills

of the meter, generated for the STP installed, as claimed

by the Developer.

Re: Rainwater Harvesting (RWH):

Applicants state that the Respondent Nos. 8 and t has

not made the facility for RWH. On site they are trying to

cover-up all their negligence and ignorance.

In so far as sanitation facility is concerned, it is in a very

pathetic condition.

reference to paia No. 5, Applicants state that it is

S

00 Regn li
l"1l.l N^Bn I

* tvlAt-lARi',:;it Iii r

09lio:2(i24
E;.P. i-r;-1;11

incorrect to state that they have filed false complaint. It is also

that Respondent No. 4 [MPCB] has found all the

on the part of Respondent Nos. g dhA g. Without

the entire Exhibit - 3 of Respondent Nos. 8and9

, from the following comparison chart the Applicants can

t.

k

and 9:-

the illegalities committed by Respondent Nos. 8
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Sr.

No.
Compliances of EC

& Consent Condition
Remarks by
Applicants

Violation of
condition No.

a. PP has to abide by
the conditions

stipulated by SEAC
and SEIAA [No. 4 -
pg No. 191

Shown as Blank /
I.IIL, however
specification

ought to be given
by PP.

Violation
condition
SEAC

SEIAA.

of
of

and

b Sanitary and hygienic
measures[No.7-pg
No. 191

Hygiene is very
poor.

Violation of
condition No. IV
of construction

phase.

c Adequate drinking
water and sanitation

facilities to
construction worker

[No. 8 - pg No. 19]

NIL / Blank Violation of
condition No. IV
of construction
phase.

d. Solid waste generated

should be properly

collected and

segregated [No. 9 -
pg No. 191

Shown as

complied,

however, OWC
not installed as per

Remark No. 4.

Violation of
condition No. I
of operation

phase. Wet waste

could not be

treated due to
not-installed

owc.

'"t4Jf

e.

{.s

Installation of STP.

Certification of
independent expert

and its submission to

MPCB and

Environment
Department before

project is commission

for operation and

*completion of STP,\
u\!,W and Green belt

egq\ to occuPation of

0Edi'e.

Shows STP of 100

CMD, however, it
has not been

completed prior to
occupation of
Building.

Violation of
condition No. III
and IV of
operation phase.

No independent

expert

certification

done and it is not
submiffed to
MPCB or
Environment

Department.

.r'fo"' N# Panels [No. 32 Provision of Solar Violation of

1

E

o
+

RY
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, -idi. * -1; ,!

- pg No. 22.1 Power for Street

light with LED
Lamps

SEIAA condition

No. 3. No
arrangement of
Solar Panel done

on site.
o6 Submission of six

monthly report to

CPCB and SPCB

[No. 52 - pg No. 25]

Not yet submitted. Violation of
condition No.
XII and )OV as

compliance I
Report not

submiffed.

o

13. Applicant states that, Exhibit - 3 relied by Respondent Nos. 8

and t has many blank spaces of Compliances which indicates

that Respondent Nos. 8 and t has not taken any step for

compliance in violation / breach of E.C. condition.

14. Applicants further state that, the alleged survey also confirms

that STP found not in operation and OWC also has not been

installed. This is also violation of E.C. condition on the part of

Respondent Nos. 8 and 9.

15. With regards to para No. 6, Applicants state that though it is

claimed that Board Official of Respondent No. 4 [MPCB] have

carried out the inspection, however, it does not preclude this

Hon'ble Tribunal to appoint a Commissioner or any other

appropriate person and/or Committee to give factual report of

the project.

Pertinently, the factual aspects such as sufficient

Fire Safety norms and Parking provision

(:
\-f

4
R"pr. tJ,,

* 0n has not been inspected or surveyed by Respondent No.

() / , ..

1:l.t'. ;

ri..(i, i I
l-t:t,,

i t,r'i

t,: 'l

ivta i"lAFt
i:,Y0 i*t', ]. Therefore, there shall be no prejudice if overall

C

by a Commissioner or Committee appointed by JhiS' .,.

'ble Tribunal to file factual report about.t

z

condition on site.
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16. Applicants state that on 03.10.2023, project Management

Report [PMR] for the period of October,2022 to March, 2023,

was filed by Respondent Nos. 8 and 9 through Iws Enviro

Analysts and Engineers Pvt. Ltd. to Environment Department

and MPCB [Respondent No. 4]. Aftbr thorough perusar of said

PMR it becomes crystal clear that despite o.c. dtd. 16.06 .2021

and Environment Clearance dtd. 10.09.2022 the Respondent

Nos. 8 and 9 Project Proponent (Developer), was

continuously violating the E. c. conditions and doing

enornous damage to environment. Those violations can be

demonstrated by tabulated chan which is as under:-

Sr.

No.
Condition Compliance Important

Remark /
Comments by

Applicants
SEAC Specific Conditions -
6. PP to provide 1.5 mt

parapet wall around

the tanks of STP

which are open on

ground.

PP has proposed

the 1.5 mt parapet

wall around the

tanks of STP

which are open on
ground

Parapet wall
proposed.

Not constructed

yet despite

Rehab Building
in operational
phase.

SEIAA Specific Conditions -
I

(1

,,-rt()'

.. t.\

e

Planning Authority
to ensure that OC

shall not be issued to

the project till PP

necessary

NOC.
\obtain

:'\"
r^ i a\l

Condition

noted.

1S PP has

suppressed the

fact that O.C. is
already granted to
Rehab Building
and occupied the
slum dwellers.r\C

$tt^'e-

.PPS9 provide grass

Uiltib of suitable

kW & strength to

Y{crease the waster

Condition

noted.

ls Not provided.

Insuffrcient space

for fire tender
movement. At
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g (.

c)

permeable mother

earth area up to l/3'd
of plot area as well
as allow effective
fire tender

movement.

some points

intemal access

less than 06

meters.

J PP to achieve at least

5% of total energy

requirement from
solar/other

renewable sources.

Condition
noted.

IS Not provided

despite Rehab

Building in
Operation Phase.

General Conditions for Construction Phase -

b

I The solid waste

generated should be

properly collected

and segregated. Dry
/ inert solid waste

should be disposed

off to the approved

sites for land filling
after recovering

recyclable material.

The solid waste

generated shall be

properly collected

and segregated

and also being

stored separately

in trvo bin system.

Biodegradable

Waste of operation

phase shall be

processed in OWC
and manure so

obtained will be

used for
landscaping.

Non-

biodegradable

Waste shall be

managed through

recyclers.

Not properly and

segregated.

Biodegradable

Waste of
operational phase

not processed in
owc.

Not prgvided on

site. ..' '
\
I

4
r

,,rA

,'I
-'.(1,
'/' construction workers

at the site. Provision

ffiequate drinking

u/ater and sanitary
tftcilities 

should be
/provided for

Adequate drinking
water facility is

provided for the

workers at the site

during

construction

*
z
o
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should be made for
mobile toilets. The
safe disposal of
wastewater and solid
wastes generated

during the

construction phase

should be ensured.

phase.

Toilets are

provided for
construction

workers.

Bins have been

provided to
dispose the

municipal solid

waste generated

from labour

camps.

lI liit;'

c..)

q
*

4Y

Rego
N\

V-.t

c9

Diesel power
generating sets

proposed as sources

of backup power for
elevators and

common area

illumination during

operation phase

should be enclosed

type and conform to
rules made under the

Environment
(Protection) Act,
1986. The height of
stack of DG sets

should be equal to
the height needed for
the combined

capacity of all

ution Control

19.

t

n

with

GD sets.

oi'
r C.r{

Ut rw

. -,iri.r

low sulphur

The location

sets may be

with in

D.G. sets of I x
150 KVA, will be

provided as back

up for Commercial

buildings.

D.G. sets will be

provided with
silencer &
acoustic

enclosures. The

stacks shall be

provided as per

MPCB nonns.

Not provided to
commercial

occupants in
Rehab Building
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Board.

General Conditions operation phase:-

;\::,
y'.r \,
{/-\.&
:,,;, t \
/i
,.,14

J The installation of
the Sewage

Treatment Plant
(STP) should be

certified by an

independent expert

and a report in this
regard should be

submitted to the

Ministry before the

project is

commissioned for
operation. Treated

effluent emanation

from STP shall be

recycled / refused to
the ma:<imum extent

possible. Treatment

of 100% gray water

by decentralized

treatment should be

done. Discharge of
unused treated

affluent shall

conform to the

nonns and standards

of the Maharashtra

Pollution Control
lBoard. 

Necessary

iiieasures should be

to mitigate the

problem from

'sd.
'/do*
'Atp.

3 STP with 100

KLD & 25 KLD
capacities are

proposed.

Construction and

installation of STP

shall be caried
out by expert

consultant.

Treated water

shall be used for
the flushing and

Gardening.

Landscaping and

Green belt area

development.

After the

satisfactory

completion of the

work, the

installation will be

get certified from
independent

expert agency and

report in this

regard will be

submitted to the

Ministry of
Environment,

Forest and Climate

Change before the

project is

commissioned for
operation.

PP states that
installation shall

be carried out by
expert.

They further state

that, they will get

it certified from
expert agency.

Therefore, it is an

admission by PP

that till
03.10.2023, sTP

was not installed

and operational.

Also suppressed

that Rehab

building is

Operational, since

June,202l.

5 The occupancy

certificate shall be

1SCondition

Noted.

PP suppressed'the

fact that O.C. for

Vy rtf.
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issued by the local
planning authority to
the project only after
ensuring sustained

availability of
drinking, water,

connectivity of
sewer line to the
project site must be

avoided. Parking
should be fully
internalized and no

public space should

be utilized.

Rehab Building is
granted and it is
consisting of 194
occupants.

MA;.,i
€ -.;.,

r,y/ j

Po^,.'.,:
t,'l ;

Traffrc congestion

near the entry and

exit points from
roads adjoining the

project site must be

avoided. Parking

should be fully
internalized and no

public space should

be utilized.

This effect would
be prominent

during

construction as

well as operation

phase. The

probability of
inconvenience

faced due to the

frequency of truck
movement during
construction phase

would be

minimized by
better control of
traffic movement

in the area. Noise

levels expected

from the planned

operating

conditions have

been assessed and

are likely to be

within acceptable

levels. The

6

1i

I

I

Width of internal
roads are not 09

mtrs.

Sufficient parking

not provided to
Rehab Building.
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impacts have been

mitigated by the

suggested

measures in the
oair control and

management

section'.

Anti-hooking sign
boards are placed

in the parking
areas and on entry

and exit point. The
project will be

provided with
sufficient road

facilities within
the project
premises and there

will be a large area

provided for the

parking vehicles.
7 PP to

adequate

charging.

provide

elechic
Condition

Noted.

ls Not provided, by
Project

Proponent.

-'.'f,| .'r/
tlt 'r;)

8 Green Belt
Development shall

be carried out

considering CPCB
guidelines including
selection of plant

species and in
l,qonsultation with
local DFO I
Agriculture Dept.

The green area

proposed is 443

m2. Accordingly,

silme will be

provided as per

approved plan.

A combination of
native evergreen

trees and

ornamental

flowering trees,

shrubs and palms

are planned in the

complex.

R.G. not
provided.

More So, R. G.

cannot be

calculated on

internal access

Road. In sale

Building
independent R. G.

+
a
CI
-{

579



The proposed trees

at site is 60 nos.

Trees to be

provided at site is
50 nos.

Plantation Details:

Species will be

selected as per

CPCB greenbelt

guidelines and

common species

available in the

proposed area.

Proposed but not
yet provided.

9 A separate

environment

management cell

with qualified staff
shall be set up for
implantation of the

stipulated

environmental

safeguards.

Separate

environment

management cell

with qualified staff
is formed and

implementing the

same.

Environment

management cell
not yet formed.

Details not
provided.

General E.C. Conditions:-

I PP has to abide by

the conditions

stipulated by SEAC

& SEIAA.

Condition

noted.

ls Not abided and

conditions not
complied by
Project

Proponent.

,-: ., l

2.

1.ri4t$ ,:lr, r I i' 
A

cc

*

f Y

t.'i'
Cul i

If applicable consent

from Establishment

shall be obtained

Maharashtra

under Air and

Act and a copy

be submitted to

Environmental

Control

before

Obtained Consent

to Establish from
MPCB.
Format 1.0/JD

$PC)ruAN No.

000015099t I cE I
2301001821 dated

20.01.2023.

Received Consent

to Operate (Part)

Consent to
establish and to
operate received

after construction

and after

occupation to 194

occupants are

granted.
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start of any

construction work at

the site.

Format 1.0/JD

(wPC) / UAN No.
00001 51329 I CO
I 2303002386

dated 29.03.2023.

Copy is enclosed

as Annexure IV.
4 The project

proponent shall also

submit six monthly
reports on the status

of compliance of the

stipulated EC

conditions including
results of monitored

data (both in hard

copies as well as by
email ) to the

respective Regional

Office of MoEF, the

respective Zonal
Office of CPCB and

SPCB.

We are regularly
submitting six
monthly reports to
Environment
Department,

Mantralaya &
MPCB.

Six monthly
reports not

submitted

regularly.

17. From the above compliance report it is equivocal that till

03.10.2023 the PP [Respondent Nos. 8 and 9] has not complied

the conditions of EC. PP's own report elucidates about the

lp
iir-r -

.".q,iiptent of

frdm tne
r" 'l ii
-,..: I i

+
complying the EC condition in coming future. Thus,

non-compliance by PP [Respondent Nos. 8 and 9] isao
-lv apparent from the compliance report relied by PP. This

;e.fposes the conduct and negligent attitude of PP and therefore

strict action is walranted against P.P. who is letting no stone

unturned to shift the blame on Applicants and its Society. A

copy of said Project Management Compliance Report dtd.

03.10.2023 relied by Project Proponent [Respondent Nos. 8

i-.

UT
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and 9] as submitted before Respondent No. 4 tMpCBl is
already produced by Project Proponent in its Reply dtd.

10.01 .2024 and marked as Exhibit - .4, 
[see pg Nos. 445 to

s181.

18. Applicant states that, from the show cause Notice dtd.

13.04.2023 issued by Respondent No. 4 [MpcB] it had pointed

out following violations by PP [Respondent Nos. 8 and 9] -
"AND IYHEREAS, complaint is received

against your construction project & accordingly
fficial of this ffice visited your construction site
vide reference 3 above & reportedfollowing non-
compliance;
1. You have given occupqncy is observed in

Rehab Building (Residential + Shop)
without consent to operate.

2. You hqve provided underground STP
having capacity is I-CMD, comprises
collection tank, Aeration tank, Filter press
and Carbon and Sand filter, STP is found
not in operation.

3. You have not submittedfeasibility report of
STP, Area statement fro* Architect by the
project, not submilted details of mobile
STP during construction phase, & details
of Rainwater harvesting storage tank.
Details of Energt conservation.

4. You couldn't produce documents like six
monthly EC compliance report, post
monitoring EC report.

5. You have not provided organic waster
conyertor and details Bank Guarantee.

c.:: I{ _r i.r AND WHEREAS, after examining all the
and records available with this ffice I

come to the conclusion that you are0D !ir:c: r i 'r

ly & wilfully vtolating the provisions of
Water (P & CP) Act, 1974, Air (P & CP) Act,

C9/ i Ji l''\ 981 and Hazardous Waste .(M H fAM Rules

't ,:;
*

v GOVl
16.',
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19.

20

t--r
t. -.

A true and coffect copy of Show Cause Notice dtd.

13.04.2023 issued by RespondentNo. 4 [MPCB] is EXHIBIT

- C. Thus, this show cause notice shows clear violations

committed by Project Proponent [Respondent Nos. 8 and 9]

and it can be inferred that Project Proponent is making futile

attempts to play innocent card, by blaming the Applicants.

Project Proponent has been committing breach of Environment

Laws, right from construction phase of Rehab Building and

perpetuated the violation after receiving O.C. and granting

occupation to the 194 Rehab occupants, ady, violated

conditions of operationphase as well.

Applicants submit that, it is clear from the records that Project

Proponent [Respondent Nos. 8 and 9] consent to establishment

and consent to operate was granted on 20.01.2023 and

29.03.2023 respectively (i.e. after substantial construction was

carried out and after O. C. dtd. 16.06.2021 as well as

occupation to 194 occupants was granted). These facts itself

are self explanatory about gross violations committed by

Project Proponent [Respondent Nos. 8 and 9].

Applicants state that' in furtherance of violation of EC

conditions, the Project Proponent [Respondent Nos. 8 and 9]

have violated and are continuously violating the terms and

conditions of consent to establishment and consent to operate,

c. , moro particularly condition Nos. ll, 12,l3 and 14.

o*l
a

'a

1.1 With regard to paraNo. 7, Applicants state that, the Applicants

informed about deposit of Rs. 39,60,000/- @ Rs.

- per slum dweller, either by Project Proponent

Nos. 8 and 9l or by Respondent SRA.

Applicants state that, this is an undervalued amount deposited

@ Rr. 20,000L per slum dweller in law they are entitled @ Rs.

+
4h
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40,000/- per slum dwellers uN it may, the said deposited

amount before sRA have no connection with the obligation,

duty and responsibility of Project proponent [Respondent Nos.

8 and 9l to provide install commission and operate the srp,
OWC, fire fighting work.

22- Project Proponent [Respondent Nos. 8 and 9] has also

malafidely suppressed the material fact that under the

permissions i.e. (i) LOI dtd. 10.08.2009, (ii) IOA dtd.

16.12.2010 and (iii) further c.c. permission Report dtd.

21.10.2016 granted by Respondent - SRA, they were under

obligation to enter into Registered Tripartite Agreement

between Developer [Project Proponent], Society and

Maintenance Firms for comprehensive maintenance of elecho

mechanical system and fire fighting system / equipment for a

period of l0 years from the date of issue of occupation

certificate and entire cost is mandated to be borne by project

Proponent [Respondent Nos. 8 and 9]. It further mandates that

copy of such registered Agreement is required to be submitted

before Respondent - sRA applying for c.c. A true and correct

copy of LoI permission dtd. 10.08.2009 issued by Respondent

- SRA to Project Proponent [Respondent Nos. 8 and 9] is
EXIIIBIT - D, whereas, a true and correct copy of Intimation

of Approval [IOA] dtd. 16.02.2010 issued by Respondent -
to Project Proponent [Respondent Nos. 8 and 9l is

whereas, a true and correct copy of further

ort dtd. 21.10.2016 issued by Respondent - SRA to

Proponent [Respondent Nos. 8 and 9] is marked as

It may be noted that Electro Mechanic Work

STP involves the use of electrical power to operate various

PYgr; l'l'.t t::':l'iq

N,rUtlF,r\i v'
t\4,qil,\R/\::.H I

cO

*
1 evE p

9r Ui ,120

Gow

*

J$ l"{

mechanical equipment used for treatment of sewage such as
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pumps, mixers, blowers, filters, valves etc., it also includes

installation and commissioning of other various electrical and

mechanical work.

22. Applicants state that, Project Proponent [Respondent Nos. 8

and 9] have not registered such Registered Agreement with the

maintenance flrm and society, thus, no question arose for

submitting it before Respondent - SttA. Thus the Project

Proponent [Respondent Nos. 8 and 9] is mischievously and

with ulterior motive diverting its obligation on the Applicants

and its Society and such conduct of Project Proponent

[Respondent Nos. 8 and 9] should not be countenanced and

this Hon'ble Tribual may impose exemplary cost on Project

Proponent [Respondent Nos. 8 and 9].

23. Without prejudice to aforesaid conditions, Applicants state

that, even othenvise the Project Proponent [Respondent Nos. 8

and 9] are under obligations to attend further repairs I

maintenance of the Rehab building for 03 (three) years.

Applicant shall rely and refer to the Circulars issued by CEO -
, SRA, as and when produced.

therefore submit that the Interim Applications and

Application of the Applicants may be allowed.

FOR SUCH ACTS OF KIDNESS THE APPLICAI\TS

DUTY BOI]ND EVER PRAY.

Date: 6.03.2024.

for Applicants, e
1

Abdul Karim
[Applicant No. I l]

I\4A i,ARAS ir J"r<./iz Erp. i-, <il1:
09i i oi2 024

GOVT o<(

[Altaf Khan - MAIV3990120121.

585



VERIFICATION
I, Abdul Karim, adult, an Indian Inhabitant, the Applicant No.

3 abovenamed, do hereby and on behalf of co-applicants, state on

solemn affirmation that what is stated in forgone paragraphs are true

and corect to the best of my knowledge and belief and no material

facts are concealed therefrom. I have been'read over and understood

the facts and submission made hereinabove in Hindi language.

Solemnly affirmed at Mumbai,
Dated this 16ft day of March,2024.

and interpreted by me,

the Applicants,

[Altaf Khan - MAH/3990120121.

H'

Eml \H1

Fio
,. rt l-: i\i

Abdul Karim
IDEPONENTI

BEFORE ME
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3{Tqfi EERr rd m't f,tr gp rffir a} fu tfr Fdtrg4

* mrfra t, fi 3{qfi lrdrfifi m.{i $' Blrfir tiaqr rm

6?TrtffiwmtsGdt
t. 3{sh Wt 3TrN fi rE+m grrq t nrrr(r gv qrffi'4 qfic

6t Mr t EEEI fr ffg fr$ Hr zrf srt 3rntq rrera rilr

ffif,qE Hl

u. Enqi EH / qilfrr fr fr.rtffifi ;5s a;-ah mlra fi frd

3ffirt, Rqe *fl, fffidq fi trS fre"ilf{fl en6 aw

3ffirt$Tfdt@fuEmfirtrffigzlr{"qaffi'
f*, fiqrfi ?firaT 3{rqfi mrs t 3it{ 6ff Elatarv il frt
flqR t df+-d :rrqr4 fi Era t ffi 3{rqt ffi oQ-o$ ffi
t {s w aafr Tqt ;rS'Sr, Ffr Bfri4 t wf df qa' loll

51 seratafta fiTA t ila efi 6FefI 6rf ;16|' ffrqrl dffia

ttserq 6ff, 3rtrfirur fr qltrfir 3rtri q{ 3IrI {s tr rd'
qilr* fi Ekr i5T G Att

.r. nmi 3rR1q dilrqr t fr ffi ,t "il 'qB 3{K. fr.

(Paved R.G.)' 6r wrf t rstr MI t {agqt fr
ffioa sS 6r "rrfr fr ffiiF. fiKur "tts 3{r{ #'
ilnri * Fn 3{rrfit ffiiq d ro tt rnqe qa rrRtq fiTfi

3nqfi ryrr Grr{$rfi'{ frr$ ilt Erfr ffiiE ,ip sT ga 5fra

:rtrrrrur (NGT) erw qrBfiT *'ffire fr' 3it{ Ewaranif

flfr t, ft-{ fr"qr tt f6q wqT$ cir 116 t * 3{rqi

rr+' "fG :rm. fr. (Paved R.G.)" q;r trrff fr Es ffi
Ht

qlr qrftt 
"nffi'fir gfrtrr DcR, 1991 t :rEerr

ar& * B, 3t{ frft'csm fr'ftrgrffi a qrBir fi qrffi?r

rfir-ra fr m.tfi'ffi {r, Ssfrt yr rlrrr rnffiffil r{u qr

3l{ff dr qTfrqr rifx Hr{ffifr ryfr d {s-$ ffi{A tl

L
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16, Koteshwar Palace,
Mumbai - 69.

E*,^=*!r -'D'

Slum Rehabilitation Authority
Sth Fbor, Griha Nirman Btraan,

Bandre (Easr). Mumbat,foo 05 I . Fax 02L2659O157
Tel; 022-26590519 I 04,05l 1879l,0f,91
' E-mdl: lnfo@sn"gov.ln

To,
V

No.:SRA/ ENG 263 I
Date: I 0 A G e$[s

qeiy

: Shri Shantanoo Rane R1t6 1'6 [0ll Zom

of M/s Shantanoo & AssociateS.'
Architect

2. Developers

\

J,
.t 4.rY

(E),
.9.vt./cfi /w'fi''7- |

: M/s Nirman Constmctions.
14, Nyay Sagar CHS Limited,
Old Nagardas Road, Near Chinai College,
Andheri (East), Mumbai- 4OO 069.

3. Society : "Shree Azad CHS (Prop)'
At Azad Link Road, Sanjay Nagar,
Pathanwadi, Malad (East), Mumbai

Sub: Proposed S.R Scheme on plot bearing part of C.T.S No
738lBlL/A of Village Malad, Azad Link Road, Sanjay
Nagar, Pathanwadi, Malad (East), Mumbai for aShree Azad-CHS 

lPropl'.

Ref.: SRA/ENG | 1263lPN lPLlLol
Sir,

With reference to the above mentioned Slum Rehabilitation Scheme on

plot bearing cTS No. 738/BlLlA of Village Malad, Azad Link Road, sanjay

Nagar, Pathanwadi, Malad (East) this office is pleased to infcirm you th1t this
Letter of Intent is considered and principally apprgved for, the

FSI of 3.2L (THREE POINT TWO ONE) in accordance with
Appendix - IV of Reg. 33 (10). of amended D. C. Re

maximum FSI of 3.00 shall be allowed to be consumet,on the

the following conditions 1,i:.

/\
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sRA/ENc tlr26stp9tpt/ror 1 0 AIJG i009 .

a
That you shall hand over 49 number of tenements to the sluri
Rehabilitation Authority/M.C.G.M. for Project Affected persons. each of
carpet area 25.00 sq.m. free of cost.
The PAP tenements shall be marked as a pAp tenement on doors
prominently. After completion of the building, pAp tenements shall be
protected by the developer till handing over to. the concerned authority
by providing security guards etc.

That the carpet area of rehabilitation tenements and pAp tenements
shall be certi{ied by the Licensed Surveyor/ Architect.

That the Amenity Tenements i.e. 02 Balwadi, 02 welfare centre, 02
Society Office shall be handed over to the slum dwellers societ5r to u5e
for specific purpose only.

That you shall rehouse the eligible slum dwellers as per the list certifibd
by the Addl. collector (Encroachment & Removal) western suburb by
allotting them residential tenements of carpet area of 2s sq.mt. arrd 7or residential-cum-commercial of carpet area of 25 sq.mt. and, lorcommercial tenements as per the area mentioned in cErtified
Annorurre-ll issued by competent Authority or the carpet area of 20.90
sq.mt., whichever is less, free of cost and constmcting the same as per
building specifications/ norms/building bye-laws.

That you shall register societ5r of all slum dwellers to be rehoused underslum Rehabilitation scheme and project Affected persons (pApl
nominated for allotment of 'tenements by the Slum Rehabilitation
Authority or any other Competent Authority. 

,\
That if required along with the other sociqties, you shall form a
federation of societies so as to maintain common amenities such as
internal road, recreation ground, street lights etc.

That you shall incorporate the clause in the registered agreement with
slum dwellers and project affected persons that they snht ,ro, ,Lll o,
transfer tenements allotted under Slum Rehabilitatitn to anyone else
except the legal heirs for a period of l0 (ten) years from thl date of
taking over possession, without prior permission-of the cEo (sRA).

8. That you shall provide transit accommodation to the slum dwellers withrequisite amenities, if required to be shifted for constntction ofproposed building,

2

3

4

6

7

b.

DE
tiU the perrnanent tenements
complyirig all formalities'. and

are allotted andls grven existing amenities
maintained in sound working condition tiil slurn dwellers are

in the proposed rehabilitation tenements.

shall obtain the permission for construction of the tcmporar5r
modation from Slum Rehabilitation Authority along with

development programme and the list

o)
\

E

$
*

NOT

t-

2

of the eligible slum
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I' I with date

"1 0 AUG e009

t'boefdre

-{*-

ln tructure-
10.

11.

L2,

13.

14

15

and / or provide services of adequate size and capacity as per
directives of the Slum Rehabilitation Authori ,13

SRA/ENG/ 1263/PN IPt 1e61
dwellers shifted in the transit carnp,
from their er^isting huts shall be su
Rehab bldg.

That you shall bear the"cost of carrying
upto the plot, and shall strengthen the

out

C
r . ('"

period.
$

That you shall submit layout and get the "-^*" approved before
obtaining commencement certificate of 2"d Building in the layout.

That you shall submit phasewise programme for development of
infrastructural works, reservation, amenities etc. in the layout while
approving the layout and same shall be developed accordingly. A
registered undertaking to that effect shall be submitted. tfris stiall be
submitted alongwith layout plan or before issue of c.C. for l.t Rehab
Bldg.

That you shall not block. existing access leading to adjoining
structures/users and shall make proii.ion of adequate access to tha
adjoining land locked plot, if airy, free of cost and the same shall be
shown on layout plan to be submitted for approval on terms and
conditions as may be decided by slum Rehabilitation Authority.

That you shall submit the P.R. Card with area mentioned in words duly
certified by superintendent. of Land.Records for amalgamated/sub-
divided plots before obtaining C.c. for last 2s% of built ,rp area.

That you shall get set back land admeasuring 93.09 sq mtr demarcated
from A. E. (surveyllD.P.l r & c department of M.C.G.M. and handed
over to M.C.G.M. free of cost and free of encumbrances by transferring
the ownership in the name of M.C.G.M. duly developed as pcr
Municipal specification and certificate to that effect shall be obtained
and submitted before obtaining
area approved in the scheme.

C.C. fo1 the last 25%o of sale built up

s
16. That you shall handover the buildable reservation 380.9

sq.mts. and/or built-up amenity structure to MCG
department free of cost beforc granting CC to the last 2
of sale building in the scheme and separate p.R. .{ef
the buildable and non- reservation in tof
M.C.G.M./user. Deptt.. sh.all be before
Certificate for Sale Bldg.

sued during_ execution
, 

-Q,r:t , r'- ':

t'b i
,(J

11

Q;l )+

3

4g*-
fi.nglr*ar

GoW 6f

lo

\
tu t-rs
1S'

{-'. 

" 

. 
gp,

'^ *^']irel
.'....,',3' n .

+ lrr! u:,i:.:: ......: .'ji:' :uti$!i f:U tlOiftf

B zeeq

597



a

I l,

t7..

sRA/Elrc ttzilstputp;,ttot 1 0 AUG e009

That necessary concurrence from concerned department of MCGM
and/or other user department shall be obtained for planning of
buildable reservation and/or amenity open space before asking for
approval of IOA of the respective building.

18. That you shall restrict the built up area meant for sale in the open
market and built up area of rehabilitation as per the scheme
parameters Annexed herewith.

The salient features of the scheme as under:

Sr Area ln sq
no.

42t9.80

93.09
380.91

13542.52

[Sl jqnc_!ione{(t_ 3 3.21
built area ln 7L16.69

you shall get the plot boundaries demarcated from concerned
before staring the work as per D.C. Regulation No. 38 (271, pnor

mencing the building work and the compound wall shall be
structed on all sides of the plot clear of the road side drain without

g flow of rain water from adjoining holding, to prove possession
of holding in phase prograinme as per removal/cleaning of structures on
plot before requesting C.C of sale building.

That you shall accommodate the huts getting cut along the boundary of
the plot demarcated by the stalf of the City Survey office.

4

I
2

3

Description

Deduction:
a) Set Back

School 1142.75

Area

Addition for FSI purposes
a) Set back

Built up area permitted'on the plot (4219.80 x

School LL42.75 3
of FSI 3+4

1-Balance area of

b
Area of plot for com
Permissible FSI on

3.0

4

5
6
v.

'8.
Rehab Built u area for FSI

9 Amenity Structure Area
Oflice+ Welfare Centre *

Common area

93.09
. 3Qg.2l_
4219.80

3745.80

7999.81

12659.40

5542.7t
146.40

23tO.70
7999.8t

3.00

t2
13.

1q._
11. Rehabilitation component as per D.C.R

Total built up area approved for scheme (8
+12

qL (a_t .1_1.0I
t RDC I33asSale Com

20.
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at you shall get the plans approved for each building separately with
due mention of the scheme of Rehabili tation of plot under D
No. 33(1o) and with specific mention on of
building/ tenernents for slum dwellers and SONS
the same are for rehouqing of slum dwellers persons
Tenements to be allotted to the PAP shall be th due mentionthat they are for allotment of pAp nominated the CoflSrf*pd Elr0horityi.e. MCGM.

R1i6

22. That you shall submit the NOCs as appl
concerned authority in the office of.Slum Re
requesting of approval of plans or at a stage at
the concerned Executive Engineer (SRA)

(1) A.A.& C (P/N) ward
H.E.
c.F.o.
Tree Authority,
Dy. Ch. Eng.(SWD) E.S./W.S./city
Dy. Ch.E.(s.P.) (P & D)
P.C.O.
B.S. E.S/ Reliance Enerry
M.T.N.L. - Mumbai

(l0l E.E. (T & c)

That you shall submit the Indemnity Bond indemnifying the slum
Rehabilitation Authority and its officeis against any dam"i. o. claim
arising out of any sort of litigation with the slum iwellers"/ property
owners or otherwise.

That you shall submit the Agreements of at least TOo/o of eligible slum
dwellers with the photographs of wife and husband on ,"ih of the
agreements before requesting for Comrnencement Certificate and the name
of the wife of the eligible ociupier of hut shall be incorporated with joint
holder of the tenement to be attotted in the rehabilitation buitding.

(2t
(3)
(4)
(s)
(6)

t7l
(8)
(et

25. That you as Architect / Developer / Society / PMC shall strictly observe
that the work is carried out as per phased programme approved by thc
Slum Rehabilitation Au and you shall submit regularlythority
report to the Slum Rehabilitation Authority along with
certificate showing the progress of the constmction work on SI
a_s per approved phased programme. Even if the progress
shall be submitted by the Architect stating reasons ror cLtay,

26. That the tenements proposed for and for PAP
distinctly on the plan to be su d shoqltlbe forwarded
of concerned ward to assess

is

<rtt

.a\'

^^ ..t..to
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27. That the possession of the residential tenements arid shbps shall not be
handed over to the. eligible hutment dwellers before the society is
registered and transit accommodation given is surrendered and all the
dues to the M.C.G.M./MHADA/Govt. have been cleared.

Demolition of the Transit Camp shall be carried out before obtaining
the Occupation Certificate to the Sale Bldg.

28. That the rehabilitation component of scheme shall include.

a)
b)
c)
dl
ef

0
s)

115
27
o5
o2
02
02
49

Numbers of Residential tenements
Numbers of Commercial tenements
Nurnbers of R/c.
Nurnbers of Balwadi
Numbers of Welfare Centre
Numbers of Society office
Numbers of PAP

Amenity tenements to be handed over to Society and Society to use for
specific purpose only.

29 That the layout Recreation Ground shall be duly developed before
obtaining occupation of sale building.

30. That the quality and workmanship of construction work of each building
in the layout shall be strictly monitored by concerned Architect/Site

. supervisor/Structural Engineer and report on quality of work carried out
shall be submitted by Architect with test results as and when required by
Executive Engineer (SRA) arld at ttte stages of obtaining plinth C.C.,
further C.C., occupation to the buildings in the scheme.

31. That separate P.R. Cards in words duly certified by Superintendent of
Land Records for D.P. road/set back/D.P. reservation/net plot shall be

f': ,t btained and submitted before obtaining C.C. to last 25% of Built-up Area
scheme.

6.

this lctter of lntent is issued on the basis of plot area certified by the
and the Annexure - II issued by Competent Authority and other

t docurnents. In the event of any deviation in the area of tl:e plot
plot demarcation by D.D.L.R. / City Survey Oflice, then sale area
ed on the plot will be adjusted accordingly so as to keep total

g1 sumption of F.S.I. on the plot within 3.00.

33 This Letter of Intent grves no right to avail of extra FSI granted under
D.C.Regulation 33 (1O) upon land, which is not your property.

That the Arithmetical error if any revealed at any time shall be corrected
on either side.

T.'\

o

6

34
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36

l.t That this letter of intent shall be deemed to be c rn case

37. That you shall pay development charges as per 124 E of M.R. & T.p. Act
separately for sale built up area as per provisions of M.R.& T.p. Act.

38. That this LOI is valid for the period of 3 (three) months from the date
hereof. However, if IOA I CC is obtained for any one bldg. of the project
then this LOI will remain valid till completion of estimated project perioa.

39 That you shall re-house a1l the additional hutment dwellers if declared
etigible in future by the competent Authority, by amending plans wherever
necessary

That the allotment of rehabilitation tenernents to the etigible slum dwellers
in the scheme, shall be made by drawing lots in presence of the
representative of the Assistant Registrar of Societies (SRA) and statement
of rehab tenements allotted to the eligible slum families in the
rehabilitation building with corresponding tenements no. in rehab /
composite building and Sr. No. in Annexure - II etc. duly certified by the
concerned societ5r of slurn dwellers and Assistant Registrar (SRA) shall be
subrnitted before requesting for occupation permission of respective rehab
tenements.

40

44. That the rain water
the direction of
TPB/4320O1/2133/
shall be maintained

logo on rehab buildings as per
64ls6e l2oo4 dtd. t4l to l2oo+..

No. SRA/Admn/

41. That you shall bear the cost towards displaying the details such as
Anne><ure - II, date of issue of important document like LOI, Layout, C.C.,
O.C.C. on SRA website.

42. The owner/Developer shall display the name at site before starting of the,
work giving the details such narne, address and contact
owner/Developer, Architect, Structural Engineer, Approval No.
LOI, Layout & IOA.

49. That you shall display bilingual sign boards on site and I
iT1t,

*

hou \d'b.. installed/
U.D of'

cR- I/UD.T IDTD.I
*orking

tra u
005 and the same

the time, failing which

of

{'),o't 
",r.'u
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45. al That copy of Annexure - II shall be displayed by the society of slum
dwellers on the notice board of society for the period of 30 days and
shall be easily accessible to the staff of SRA for inspection.
Intimation of the sarne shall be given to the office of Dy. Collector
(SRA) three days before the date of display.
In case of non-compliance of above condition the Society/Developer
shall be held responsible and liable for suitable action as deemed lit.
One hard copy and soft copy of Anne:anre - II shdl be submitted to
the office Dy. Collector ($RA) by the Co-operative Housing Society /
developer before display of Annocure - II on site.

b) That Developer shall ensure that arry slum dwellers held not eligible
by the Competent Authority or dcsire to make any changes shall
apply within three months of issue of the l,etter of Intent to the
appellate authority with supporting documents.

c) That you shall give wide publicity for the approval of S. R. scheme in
atleast one local'Marathi & English ne$rspaper and proof thereof
shall be submitted to this office.

d) That the certilicate from oflice of the Dy. Collector (SRAI for
satisfactory compliance of above conditions shall be submitted
before requesting for plinth C.C. to the lirst rehab building plans.

46. High Rise Rehab Building :

a. That you shall appoint Project Management Consultant with prior
approval of Dy.Ch.Eng. (S.R.A,)/8.E. (S.R.A.) for implementation /
supervision / completion of S.R. Scheme.

t'\1J
===*

SRA/EITG II2€uIPNIPLIL/I.I 
O AUG EOO;

penalty of Rs.1000/- per annum for every 100 sq.mt. of buitt-up area shall
bc levied.

*b'.1..,The Proj
;-\umit

ect Management Consultant appointed for the scheme shall
quarterly progress report to Slum Rehabilitation Authority

issue of LOI.

the developer shall execute tri-partite Registered agrceme;rt
Developer, Society & Lift Supplying Co. or maintenance lirm

comprehensive maintenance of the electro mechanical systems
as water pumps, lifts, etc. for a period of ten years from the

date of issue of Occupation Certificate to the Rehabilitation I
Composite building.
Entire cost shall be bome by the developer and copy of the
registered agreement shall be submitted to S.R.A for record beforc
applying for Occupation Certificate including part O.C.

k)

lJJ

r.{}

8

1
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47.

48.

49.

d.

e.

building.
Entire cost shall be borne by the developer and copy of the
Registered Agreement shall be submitted to S.R.A for recbld before
applyrng for Occupation Certilicate including part O.C.

f. That the stnrctural design of buildings having height more than
24m shall be got peer reviewed from another registered structural
engineer / educational instihrte.

The High Rise Cornmittee's approval shall be obtained before requesting
c.c. for the building having height more than 70 mtr. from average
ground level.

Jhat if the IOA/CC are not obtained within stipulated validity period
then the developer/society is liable to pay compound interest in rlspect
@ lOo/o on arnount payable.

That the conditions mentioned in certified Annexure II issued undernurnber oi'H/slfr/qr{Fflmnrf-u/ff[q"]&ssnn-rs!/Qooq ffid
oq,/oto/Qoog shall be complied and compliances thereof shall bc
submitted to this office.

50. That you shall submit clarification rcgarding discrcpancics in
classification of structure in Annenrre-Il from competent authority i.e.
Addtl. Collector (Enc. & Rem.)

51. That you shall appoint Project Management consultant with Pnor
approval of Dy.Ch.Eng. (SRAI/CEO (SRA) for supervision /
rehab and sale bldg. in S.R. Scheme.

52

53

: .;4

.t9
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54. That you shall make payment in respect of the depreciated cost of any

toilet block(s) existinf in ttre slum plot to the Municipal Corporation of

Greater.naumuai throush ch. Eng. (MSDP), if the same is required to be

demolished for divelopment under SRA'

55. That you shall submit the F.c. (sRA)'s NOC as per Circular No. 87 dtd.

lgl06t2O08 before issue of IOA of lrt building'

56. That IOA for first rehab building will be granted after compliance of

Condition No. 45 A.

ST That the developer shall ensure that water connection to the rehab

building is obiained within one month from date of occupation.

Certificate of the water connection granted shall be submitted to this

oflice before asking any further approvals in the scheme thereafter.

58 That you shall submit . the P.R Card in the nalne of Society &
demarcation of plot boundary with confirmation of area before approval

of plans of first Sale building.

59 That you shall submit specific consents from the rehab commercial
tenants before aPProval of Plans.

lf you are agreeable to all these above conditions, you may submit
proposal fo. .pproral of plans, consuming full sanctioned F.S.I. separately for

.."i, Ur.,itaing, in conformity with the D.C. Regulation No. 33 (10), in the.office

.of the undersigned.

Yours faithfullY,

zlgea" lrl*1o

Deputy Chief Engineer
Slum Rehabilitation AuthoritY

:q\
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Ex\A:tB:1 - E

SLUM REHABILITATION AUTHORITY
Sttr floor, Griha Narman Bhavan, Bandre (E) Mumbal - 40() 051.

lnUmatlon ol Approval under Sub

o.G.R. No.33 (10) Dt. ls.

SRA' ENG 
'..\"

To,

I/s. Nknan Conatnretloncl
14^ Ithev Strrrr Cl{S l-trrt+-ad-

regulatlon 2.3 of Appendlr - lV
10.97 lor Brlhanmumbal.

2ststeutp.t^P 11 0 ffg Z0t0

Neit to-BJP-EftIse, Gld lGgtrdtt Ro.dt
Andherl (E). tlunbrlr{96 969.

With rotorencs to your Notice, letler No. c3.7 da1.d tt/f t/,o9oo anooerrvered

$ sAl t t log . ZW and tho plans, Sections. Specilications and Oescrlption and lurther partiailarc

and detaits ot your buirding "1 
CTS t{o.?38/B/tA of vtllage Ia\d, Azed Llnt

Roadr SanJry Nagarr Psthanu6dlr lldlad (g)r $uobal, for Shrco A4d
GHS (Prog.).

lurnished to me tnderyour bne( dated ttlttl2ooe 200 I have lo inlorm you thatlhe proposal

ol construction ol the building or work proposed lo be erEc'ted or executed is here$ approved under

seclion 45 ol the Maharashtra Regional & Town Planniqg Ac't, 1966 as amended upledate, subject to the

lollowing corditions :

A" THATTHE FOLLOWTNG CONDITTONS SHALLBE COMPLIED WTH
BEFORE COMMENCEMENTOFTTTE WORK UPTO PLINTH LEVEL

' A.l) That the Commencement Certilicate uJ.4469 (1) ol the MR & TP Acl, Shallbe obtahed belore

stading lhe proposod woil.

A2) That the oompound shall be constructed. after getting the plot demarlated lrom the concemed

aulhority, on all sides ol the plol clear ol lhe road side drain withoul obstructhg the flor ol raln water

lrom the adjoining holding, to provo possession ol holcting belore slarting

Regulalion No.38 (27)

A.3) That the struclural Engineer shall be appohted, and the Superuision memo as per

Regulation 5(3) (ix) shall be submitted by him.

4.4) That the Structural design and calculations lor the proposed work accounting lor

per relevant LS. code along with plan shallbe submitted before C.C.

the wort as

i
1

er'

i--!
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\
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Subject to your so modlfylng your intenllon as to comply the .foresaid mentloned condltions and

meet by regulr€ments. You wlll bo at [berty to ptooeed wlth the said bulldlng or wort at an6lme boforeihe

OaV ot (1-5-U*Y,{0|SOO but not so as to contraveno any ol the provisions ol '
the said Act as amonded as afor$ald or any rule, regulatlons of byelaw made under that Act at he timo

ln lorce.

Your attenUon is dawn to he spedal lnstwllons and Notes aeomparying this lntmaIon of Apporal

3 6 rEg zuto

(s.B.A.)2

SPECIAL INSTRUCTIONS /

(1) rN CASE OF PRTVATE PLOTS THIS TNT|MAT|ON OF APPROVAL GTVES NO RtcHT
TO BUILD UPON IAND WHICH IS NOTYOUR PROPERW.

(2) Under Sectlon 151 & 152 ol M.R e T.P. Act 1988, as amended the Chlel Exccutlvc
Olflcer, Slum Behabllitation Authorily has gmpoworod the Chiel Englneer (S.R.A./
Executlve Englneer (S.R.A.) to exercise, pedorm and discharge the powec, dutios and functions
conlened and imposed upon and vested h the C.E.O. (S.R.A.) by sectlon of.the said Acl.

(3) Proposed date ol commenoement of wort should be communlcaled to thls oflioe.

(1) One more copy ol the block plan should be submitled to lhe Colleclor. Mumbal /
Mumbai Suhrrbs Dlslrlct as lhe case may be.

(5) Necessary permisslon for Non-agricultural use of the land shall be obtained from the
Collector, Mumbai / Mumbal Suburban Distrlct before.the work ls started. The Non.
agricultural assessment shall be pald at the rate that may be lixed by the Cotlector.
underthe Land Rorenue Cdo and Rules heounder.

Attedlon is drawn to he notes Acoomparylrp thls lntimatlon ol Apprwal.

i, 1

\
't
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(

sl

6)

7l

8)

No : SltA/ltNG/23 I 3/l,NIPI./AP n.6 ::t 20t0
'l'hett thc low lying ploL shall bc lillcd up to a rcduccd lcvcl of al- lcerst 92'f.ll.l). or 6"
abovt: adjoining road lcvcl whichcvcr is highcr with murum, ca.rth, bouldcrs ctc. and
shall bc lcvclcd, rollcd. consolidatcd and slopcd towards road.

'l'hat thc minimum plinth hcight shall bc 3O.0O cm abovc thc surrounding ground
lcvcl or in arcas subjcct to flooding tlrc hcight of Lhc plinth shall bc at lcast. 60.00 cnr
abovc t.hc ground lcvcl.

'l'hat thc rcgular/sanctioncd/proposcd lincs and rcscrvatiorr shall bc Uot dcmarcartcd
a.t sitc through A.l:1. Survcy/D.E. ('l' & C)/D.l]. (l).P.) of M.c.(i.M./ t).t.1,.R., bcforc
applying [or C.C.

'[hat tht: dretinagc la.yout shall bc submittcd & got approvcd and tlrc drairragc vuork
shall bc cxc<;utcd in ;r.ccordancc with thc rcquircmcnts ol l.hc M.C.G.M.

el 'l'lrat thc cxisting structurc proposcd to bc dcmolishcd shall bc dcrnolislrcd n,ilh
ncccssary phasc program with agrccmcnt of affccLcd slum dwcllcr shall bc subrrritt<:rl
and got approvcd bcforc C.C.

fOl 'l'hal. Lhc llcgistcrcd sitc supcrvisor tJrrough Architccts/Sl.ructural llnginccr shall bc:

appointcd bcforc applying for C.C. &. quartcrly rcport from thc sil.c supcrvisor shirll bc
submitLcd through Lhc Architcct/Structural Enginccr ccrtifying thc qu;rliLy o[ tlrc:
consl.ruction work carricd out at various stagcs of thc work or u'hcncv<:r dcmandcd
b1, thc l')xccut.ivc llnginccr (SltA),

1U 'l'hat thc rcquisitc prcmiums/dcposits as pcr Circular No,7 vidc SltA/ 1372/datt:d 2.5
I l -97 ctc shall bc paid bcforc C.C.

t2l '[hat tlrc Lruc copy of Lhc rcviscd sanclioncd layorrt/subrtivisicrn/ nmalgamalion ;:long
u,ith Lhc 1' & C thcrt: of sha.ll bc submittcd bcforc tOA of salc building and compliancc
thcrcof sha.ll bc donc bcforc sr:bmission of I3.C.C

f 3l 'l'hat thc conditions of Lcttcr of lntcnt shall bc complicd u,ith bclorc C.C

r4l 'l'ha.t no construclion u'ork shall bc allowcd to starl on Lhc
insurancc is takcn a.ct for conccrncd labours to covcr thc
complinncc of samc shall bc irrtimatcd by Architcct / I)cvclopcr.

f Sl 'l'hat thc rcgistcrcd undcr laking and additional copy of pl:.rn slrall
agrccing to harrd ovcr thc sctback land frce of compcnsation and
handing ovcr ccrtifical.c shall bc obtaincd from M.C.C.M. a.nd
thc sctback land shall bc tra.nsfcrrcd in thc namc o1'M.C.C.M. bc

161 'l'haL t.hc lndcmnity bond indcmnifying thc CEO (S.R.A.) and h

sitc urrlcso- labour
compcnsation and

r

ownc rShi

risks. ;r.ccidcnl.s, ctc. and to t.hc occupicrs and an undcrtaking
shall bc submil.t.cd bcforc C.C. I starting thc work.

.t
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l?l 'Ih:rt thc rcgistr:rcd undcrtaking in prcscribcd l'roforma agrccing to dcmoiish thc
cxccss art:a if constructcd bcyond pcrmissiblc F.S.l. shall bc submittcd bcforc C.C.,

fB) 'l'hat thc Dr:vclopcr & Socicty shall submit rcgistcrcd undcr taking lor not arllowing
thc individual slum dwcllcr to misusc thc part/pockr:t tcrracc 6[ lnd & 3,d flr.,or ard
part stilt at ground floor of compositc building bclorc arsking C.C.

1el

201

'l'hat NOC from I'CO (|'}/N.ward) shall bc submittcd

,

)

'l'hat thc 'l'l,Qn & l'MC as approvcd by SRA shall bt: appointcd bcforc applying lor
C.C. &, quartcrly rcport from thc TPQA & PMC shall bc submittcd through thc
Arr.hitcct/Struclural Engincc:r ccrtifying thc quality of thc construction work carris'd
oul at vari<lus stagcs <lf thc work or whcncvcr dcmandcd by thc Exccutivc Enginc,:r
(srrA).

'l'hat thc socicty o[ slum drvcllcrs sharll bc got rcgistcrcd bcforc asking C.C.

221 'l'hat .you shall submit thc ncc(:ssary concurrcncc from thc Municipal Architcct o[
tl.C.(l.M for thc proposr:d Sccondary School in thc cornpositc building bcforc asking
C.C.

23|- 'l'hart thc structural dcsign & drawing of high-risc Rchab/Compositc building shall bc
Vr:ltt:d or lrccr Rcvicwcd from ahothcr l,iccnscd Structural llngincer/l(cputr:d
lnstitutr: viz; S.l).C.lllV.J.'l'.1/ I.l.'l' bcforcr grant of C.C

241 'l'hal you shatl submit thc NOC from CPO for thc proposcd high risc Compositc
tluilding bcforc asking C.C.

Bl ruT TrrE IQLLoWNS g-olDLlIOrv9*_yILL_.J.E_ gOMPLT_B.D yIU. BDDoSE

I.ITN?ITBR C,C. OD SUPER S?]RUC?IIR&

rl 'l'hut a plan showing thc dimensions of thc plinth and thc availablc opcn :ipac( s
ct:rtihcd b-v thc Architcct sharll be submittcd and thc samc shall bc grt checkr:d [ro'n
thc sub. Ilnginccr (S.R.A.).

lhc stability ccrtilic:atc for work carricd out upto plinth lcvcl/stilt lcvcl shall t'c
-subtnil.tcd liom thc l,iccnsc Struc'tural t)nginccr.

llhart thc quality of construction work of bldg. shall bc strictly monitorcd ty
ccrncd Architcc:l., Sitc supcrvisor, Structural Enginccr and pcriodical rcporl, sta6,c

scQnq of wclrk carricd out shall bc submittcd by Architcct with tcst rcsrrlt.

2rl

{

o

* NO
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1i

2l

3)

4l

sl

No:SRA/ENe/23'13/pN/r'r,/Ap. [1 _6 r;; ;010

rner ffta -rolnowtNe coito4toxs wtt L pe glifipueo wiiit' aEJonD
99Jo_AW :

'l'hat thc somc oldrains shall bc laid irrt.crnally with C.t. pipcs.

'fhat thc spccilica.tions for layout acccss / D.l'. lRoad / Sctback la:.nd shnll trc obt;lint:d
from ll.l'). (Itoad construcl.ion) & ID.D. (SWD) & or acccss / sctback roilrl shall bc
constructt:d in W.13.Ivl. lbcforc starting thc construction work. And t.hc acc:css and
scl"back larnd sha.ll bc dcvcloping accordingly including providing strcctlights and
S.W.1). 'l'hc complction ccrl-illcatc sha.ll bc obtaincd from B.Ll. (Roads)/ l.l.lt. (SWl))
bcforc submit"ting br,rilding complction ccrtificatc.

'l'hat thc dustbirr sharll bc providcd as pcr rcquircmcnt oI tlris officc.

'l'ha.t carriagc cntri:ncc shall bc proviclcd bcforc starting thc rvork.

'l'hat thc surfacc dra.inagc arrangcmcnL shall bc providcd in c<lnsull.aLion wilh li.l,).
(SWD)|'/N ward or as pcr his rcmarks and a complction ccrtificatc shall bc obtaincd
and submittcd bcforc applying for occupation ccrLificartc / lf .C.C.

'l'hat l.hc rcquircmcnls from the M.'f.N.L. and Rcliancc lincrgv/ M.S.lt.l.]. shall bc
obtaincd a.nd complicd with bcforc asking occupation pcrmission.

Tha.t thc Architcct shall submit thc dcbris rcmovat ct:rtificatc bcforc rcqucsting firr
occupaLion pcrmi ssi<>n.

'l'hat l0'-0" widc paved pathway up to stairca.sc shall bc providcd.

'l'hat l"hc surrounding opcn spacc$, parking spaccs and tcrracc shilll bc kr:pt. opcn
and un-built upon and shall bc lcvclcd and dcvclopcd bcl-orc' rcqucsting to grant
permission to occupy thc building or submittcd thc 13.C.C. rvhichcvcr is carlicr.

That thc t'lamc platc/board showing Plot No., Namc of thc lSuilding ct<:. shall bc
displa,vcd at a promincnt pla.cc.

That thc complction ccrtificatc of I} B.T.C. & tt.lr. (SWD) sherll bc obl.aincd &
submittcd bcforc applying for occupation/13.C.C.
'l'hat thc N.0.C. from lnspccl-or of t,ifl"s, P.W.D. Maharashtra, shall bc obt.aint:d and
submitt.cd to this ofllcc.

'l'hat thc drainagc complction Ccrtificatc from l!,11. (S.l'.) (1, &, 1)) for provisiorr of
scptic Lank I .soak pit shall bc submittcd.

141 All thc conditions of t,cttcr of tntcnt .shatl bc complicrl u,ith b<:

occupation ccrtificatc of salc / compositc building.

151 Spccific clcarancc from Dcputy Collector (SI? )/MllADA/
(llncroachmcn t) / con ccrncd Assistant Municipal Commi ssioncr o[

6l

7l

8)

el

101

L2l

ru

131

Lhat all cligiblc slum dwcllcrs arc rchabilitatcd shall bc su
occupation ccrtificatc for salc / compositc building.

,f
lnHt i

irt$. ' *
r09/ i.vt 1:- ; t:

Govt
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16) 'l'hart starbility Certilicatc from Structural l.)nginccr in prcscribcd l)crforma '1.-r' 4long'
rvith thc final plan m<luntcd canvas should bc submittcd.

L7l 'l'hc liuilding Complction Ccrtifical.c in prcscribcd Pcrforma ccrtifying rvork :alricrl
out as pcr spccilication shall bc submittcd.

181 'l'hart thc singlc/scparatc P. lt. Cards for thc amalgamatcd/Sub..dividcd plot shall bc
submittcd.

f 9l 'l'hat layout lt.G. shall bc dcvclopt:d as per D.C. Rcgulation, 1991.

2Ol 'l'hat thc N.().C. from thc A.A. & C. l)/N-ward shall bc obtaincd and thc rr:quisitions,
if any shall bc complicd with bclbrc O.C.C.

z7.l 1'hat you shall display bi-lingual sign boards on sitc & painting of SltA logo on
rcherbilitation buildings as pcr circular no. 64.

221 That you shall makc ncccssary arrangcmcnt for provision of rain watcr tri,.lvcst'ng in
thc cxisting building & also proposcd buildings in the schcmc.

231 'l'hat you shall cntcr into Tri..party Agrccmcnt to undcrtakc lllcctro-ilcchirniqrl
maintcnancc of'lligh rise Rchab/Compositc buildings [or a pcriod of l0 1,cars lrom
thc datc of occupation thcrcof and copy thcrcof shall bc submittt:d bcforc asking OCC
to compositc building.

Dl THAT. TU_4 _EqWqWNG gAltDrrlAUs sHLr.L_ BE .,Co_prplEp WIU _BD]9W
B.C.C.:

U 'l'hat cr:rtificatc undcr Scction 27OA of B.M.C. Act. shall bc <lbtaincd [r,lm l.l.ll,'s
dt'parrtmcnt rcgarding adcquacy o[ watcr supply.

NQIES :

U 'l'hert C.C. for salc builcling shall bc controllcd in a phusc wisc manncr as dr-'cidcrl [y
CliO (SRA) in proportion with thc actual work of rchabilitation componcnt.

2l 'l'hat nt> occupation pcrmission of any of thc salc wing / salc building I salc .rrea
shall bc considcrcd until occupatron Ccrtificatc for cquivalcnt Rchabilitaticrn arc.a is

ntcd

+ 'rh cc of CI'IO (SRA) rcscrvcs right to add or amcnd or dclctc somc of thc at ovc
conditions if rcquircd, during cxccution of slum Rcdevclopmcnt S. hcmc.

C

x
o ,rfiw*"

A. E. (SRA) xr

r-II,
Authorlty.

.i

.j

ott

s
N

(t

+
/

Slum
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NOTES

The work should not be started unless obJections - fr t Io Sat+ . are complied wlth.

2010rEBJ6

(1)

lzl

(4)

(5)

(6)

(3)

A cettifisd set of latest approved plans shall be displayed on site at tho time o[ commancemenl
ol the work and during the progress of lhe conslruction work

Temporary permission on payment of deposit should be obtained for any shed to house and
stora for conslruclional puposes, Residenca ol workmon shall not be allowed on site. The
temporary slructures for storing cunstructional materlals shall bs demolished before submission
of building completion c€rtificate and a certlficate signed by Architoct submitted alongwith the
building completion cerlificate.

Temporary sanitary accommodation on full flushing system wilh necessary drainage anangemenl
should be provided on site for workers, belore starting tha work.

Waler connection lor constructional purposes will not be given untill the hoarding is
construcled and appllcation is made to the Ward Oflicer of M.C.G.M. with the raquired deposit
for the conslruction of carriage entrance, ov€r the road sidg drain.

The owners shall intimate lhe Hydraulic Engineer of M.C.G.M. or his represenlative ln wards
of M.C.G.M. atleast 15 days prior to the date of which tha proposed construction work is
taken in hand that the water exasting in the compound wil! be utilised for their construction
works and they will nol use any Municioal Water for construction purposes. Failing this, lt
will be presumed that Municipal tap water has been consumed on the construction works
and bills preferred against them accordingly.

The hoardlng or screen wall for supporting the depots ol building materials shall ba
constructod before starting any work even though no materials may be expecled to be slabled
in lront of the property. The scaffoldings, bricks, melal, sand, preps, debris elc. should nol
be deposited over lootpalhs or public slreet by the owner/archit€cytheir contraclors, etc.
without obtaining prior permission from lhe Ward Officer of the area.

The work should not be slartsd unless the compliance ol abovesaid condilions ls approv€d
by lhis deparlment.

l7t

(9) No work should bE started unless the slructural design is submitted from LSE.

(10) The work above plinth should not be started before lhe same is shown to lhls oflice Sub-
Engineer (SRA) concerned and acknowldgemsnt obtained trom him regarding corr€clness
of the open spaces dimension.

(lt) The application lor sewer streot connections, il necessary, should be made simultaneously
with commencemont ol the work as the Municipal Corporation of Greater Mumbai will require

time to oonsider altemative site to avoid lhe excavation of the road and footpath.

(12) All lhe terms and conditions of the approved tayout/sub-division/Amalgamatlon under
No. 

-should 

be adhered to and complied with.

03) No buildlng/Drainage Completion Certificate wlll be accepted and wator connectlon granted
(axcept for the conslruction purposes) unless road is constructed to the
concerned Ex. Englneer of M.C.G.M. and as p€t the terms and cond
the layout.

(14) Recrealion ground or amenity open space should be developed belore

Completion Certif icate.

(8)

lL';.ri , : ii
(15) The access road to the full width shall be constructed in water

commencing work and should be complete to lhe satislaction of
M.C.G.M. including asphalting, lighling and drainage before submis
Completion Cerlificate.

(16) Flow ot water through adiolning holdin3 or culv€rt, if any shbuld bo maintained

L) C!,I

(17) The surrounding open spaces 
"ror,fO 

the building should be consolidated in concreto hatlnlF-r
broken glass pieces at the rat€ ol O.ltS cubic metres por 10 Sq.Mtrs below pavemenl. )

t-'nt!-.,8=;=.- - ] -*-i.;ffi-M
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(rB) The compound wall or lenclng should be construcled clear ol tho road widenrng llne wltfl
loundatlon below leval ol the bottom ol road slde draln wlthont obahahg flow ol raln water
from adjoinlng hoHing beforb clarfing the work to prove he ovner's holdlng.

(1 9) No trorlt should be started unless tho oxlstlng sfrr.rcUres or proposed to be demolislred are denptlstred.

(20) lf lt ls proposed to demollsh th6 oxlstlng structuros by negotla0ons wltr the tenanr, under the
circumstances, the work as per approved plans should nol be taken up ln hand unless
he Chlel Englneer [SRAI ls satlslied wih the lollowlng :

0 Spccillc plans ln respect ol evlcting or rohouslng the exlstlng tenants on your plot stallng thelr
number and the area ln occupallon ol each.

(l} Specllicalty signed affeoment between you and the exlsthg tenanF that they.are wllllng b
avall lor the allernatlve accomodatlon ln the proposed slructure.

(il) Plans showlng the phase proerammo ol conslrus{on has to be duly approred by this ofii&
belore starling lhe wotfi so a8 nol to contravene at any stage of constnrction, the Developrnent
Control Brjles regardlng op6n spacos, llght and vontilatlon ol existing struc.ture.

(21) ln case ol additional lloor no work should be slarted durlng monsoon which will glve rlee
to waler leakage and cons€quont nulsance to the lenanls shying on lho f,oor below.

(22) The botlom ol the over head storage work above the llnished level ol the tonace shali nol
be rmre than 1 metro.

(23) The work should not be startod above lirst lloor level unless the No Ob,lectlon Certlllcatc
lrom lhe CivllAvhtion Authorltles. where nec€ssary is obtalned.

l24l !t ls to be undetstood thal the loundatlons musl be oxcavaled down to hard soil.

(25) The positions ot tho nehanls and other apprirtenances in the bulldlng should be so arranged
as mt to necessitale lhe laying ol dnlne lnside fie bullding.

(28) No new well, tank, pond. clstern or fountaln shall be dug or constructed wlthout the previorrs
permisslon ln wrlting fmm lhe Chiel Executive Oltlcer ol Sluri RehabllltaUon Autrority.

(24 All gully traps and open channel ehall be provlded with rlght flttlng mosqulto prool covorg
as per relevant l. S. speclficallons.

(28) No brokon bottle should be llxed over boundary walls. The prohlblllon refers only to brokon
botlles & not lo the use ol plalns glass lor coplng o/er oonpound wall.

(29) It lhe proposed addlUon ls lntended to be carrled out on old louMatlons and slruc,lures, you
wlll do so at your own risk.

a
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sRA/ENc/23 1 3 / PN I PL I AP
SLIIM REHABILITATION AUTHORITY

sub : r\rtther c,c. for Proposed composite Building No.l of s.R. scherne
on land bearing c.T.s. No.738/B/lA of village Malad, Azad Link Road,
Sanjay Nagar, Pathanwadi, Rani Sati Marg, Malad (East) Mumbai - 4OOO9T.

Archltect: Sheetal Nikhare
of M/s S. S. Associates

Developer: M/s. Nirman Construction.

Soclety: *Shree Azad SRA CHS (Prop)."

Ref: Architect's letter dated 06lO912016 as at pg. S95 to 611

Brlef History:

Architect Shri. Shantanoo Rane of M/s. Shantanoo Rane & Associate has
submitted the proposal on plot bearing C.T.S. No.738/B/1A of village Malad,
Azad Link Road, Sanjay Nagar, Pathanwadi, Rani Sati M*g, Malad (Eastf
Mumbai - 400097. Accordingly a detailed report for LOI was submitted to Hon.
cEo (sRA) as at page. 69 to 85 and LoI was issued on 10/08 12009 ar pg. s9 to
67. Subsequently IOA for composite building no.l was issued on 16/02/2010
and plinth C.C. for the building u/ref is issued on O9/ L2|?OLO thereafter Plan
was amended on 30 l12l2oll.

The S ted till date are tabulated as under:
Building
No.

Rernarks/ status
on site

I

Now Architect has requested to grant further C. C. for
as per approved amended plans dated 301 L2|20LL.

Architect Shri Shantanoo Rane of M/s Shantanoo Rane & A
submitted his resignation letter as at pg.693. Now Developer has
Architect Sheetal Nikhare of M/s S. S. Associates.

t

Sr
no.

SRA file No. Approvals

1 Composite
building
No.1

sRA/ENG 12313
/PN/PL /AP

The amended IOA
issued on
dt.30/ L2/2O11
for composite
building No. 1

having rehab wing
comprising of Gr.
+16s (pt) upper
floors. plinth C.C. for
composite building
No.I was issued on
09l12lzolo.

Applied for further
C.C. of composite
building No.l and
Architect vide her
letter as at pg.
595 to 611 has
stated that plinth
work is completed
on site.

.g l-i

L-

OM
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documentNew Architect has submitted the

5

A

In view of above, Ex. Eng. (SRAI- V's approval is requested to accept the
appointment of new Architect Sheetal Nilchare of M/s S. S. Associates by
accepting the resignation of earlier Architect Shri Shantanoo Rane of M/s
Shantanoo Rane & Associates from the S. R. Scheme u/ref.

The Compliance report of LOI & IOA conditions are as under,

That you shall hand over 49 numbers of Noted by Architect
tenements to the Slum Rehabilitation
Authority/M.C.G.M. for Project Affected
Persons, each of carpet area 25.00 sq.m. free of
cost.
The PAP tenements shall be marked as a PAP
tenement on doors prominently. After
completion of the building, PAP tenements shall
be protected by the developer till handing over
to the concerned authority by providing security

etc

I

That the
and PAP
Licensed

carpet area of rehabilitation tenements Noted by Architect
tenements shall be certilied by the

Architect.
3. Welfare center &

Society office will be
handed over to sociegr
and Balwadi will be
handed over to Women
& Child welfare

Noted by Architect

(

As at ps.693I NOC from previous Architect
As at oe.613Developer2, lAppointment letter from
As at pe.615Appointment acceptance of new Architect3.
As at ps.681 to 6914 NOC u/sec 44 /69
As at pe.695Appointment letter from Society

CompliedSr.
No.

Condition

1

2

That the Amenity Tenements i.e. OZ no.
Bdwadi, 02 no. Welfare Centre, 02 no Society
Oflice shall be handed over to the slum dwellers
society to use for specific purpose only.

-Y.

(}
)
2C

c!)
c)
d

t\ti)

you shall rehouse the eligible slum
as per the list certified by the Addl.

(Enc./Rem.) by allotting them
tenements of carpet area of 25.OO

and, / or residentid-cum-commercial of
area of 25.00 sq.mt. and /or commercial

as per the area mentioned in
Annexure-Il issued by ComPetent

of 20.90 mt.or
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5.

whichever is less, free of cost and constructing
the sarne as per building specifications/

That you shall register society of all slum
dwellers to be re-housed under Slum
Rehabilitation Scheme and project Affected
Persons {PAP) nominated for allotment of
tenements by the Slum Rehabilitation Authority
or any other Competent AuthoriW.

laws.
Complied with
pg.333

atas

6 That if required along with the other societies,
you shall form a federation of societies so as to
rnaintain common amenities such as internal
road, recreation ground, street lights etc.

Noted by Architect

7 That you shall incorporate the clause in the
registered agreement with slum dwellers that
they shall not sell or transfer tenements allotted
under Slum Rehabilitation to anyone else except
the legal heirs for a period of 10 (ten) years from
the date of taking over possession, without prior
permission of the CEO (sRA).

Noted by Architect &
Sample copy of
Agreement
incorporating said
clause at pg. 351 to
357.

at you shall provide transit accommodation
to the slum dwellers with requisite amenities, if
required to be shifted for construction of
proposed building, till the permanent tenements
are allotted and possession is given complying
all formalities and existing amenities shall be
maintained in sound working condition titl slum
dwellers are re-housed in the proposed
rehabilitation tenements,

8 Th Noted by Architect.
Wherein she has stated
that the tenants are
shifted on rent.

9

10.

R
ci

*
?

11.

That you shall obtain the permission for
constnrction of the temporary transit
accommodation from Slum Rehabilitation
Authority along with the phased development
programme and the list of the eligible slum
dwellers shifted in the transit camp, with date of
their displacement from their existing huts shall
be submitted before askine C.C. for Rehab bld
That you shall bear the cost of carrying out
infrastmcture works right up to the plot, and
shall strengthen the existing infrastructure
facility ffid I or provide services of adequate
size and capacity as per the directives of the
Slum Rehabilitation Authority, issued during

That you shall submit layout
approved before obtaining Commencement

get the same
execution

Certificate of 2nd t.in the

Noted by Architect.
Wherein she has stated
that the tenants are
shifted on rent.

Noted by

in the
is only
Not

\
I

t,
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That you shall submit phasewise programrne for
development of infrastnrctural works,
reservation, amenities etc. in the layout while
approving the layout and same shall be
developed accordingly. A registered undertaking
to that effect shall be submitted. This shall be
submitted along with layout plan or before issue
of C.C. for lst Rehab
That you shall not block existing access leading
to adjoining structures/users and shall make
provision of adequate access to the adjoining
land locked plot, if any, free of cost and the
sarne shall be shown on layout plan to be
subrnitted for approval on terms and conditions
as may be aiCiaea by Slirrn Rehabilitation
Authori

fitat you shall get D. P. Road / set back land
admeasuring 93.09 sq mtr demarcated from
A.E. (Sunrey)/ D.P. T & C department of
M.C.G.M. and handed over to M.C.G.M. free of
cost and free of encumbrances by transferring
the ownership in the name of M.C.G.M. duly
developed as per Municipal specification and
certificate to that effect shall be obtained and
submitted before obtaining C.C. for the last 25olo
of sale built area in the scheme
That you shall handover the buildable
reservation admeasuring 380.91 sq mtr andlor
built-up amenity structure to MCGM and /or
user department free of cost before granting CC
to the last 25% for Sale BUA of Sale building in
the scherne and separate P.R. Card with words
for the buildable and non-buildable reservation
in the narne of M.C.G.M / User Deptt. Shall be
submitted before obtaining Occupation

sale
necessary concurrence from concerned

of MCGM and / or other user
t shall be obtained for planning of
reservation and f or amenity open

Noted by Architect. I

Noted by Architect.

Noted by Architect.

M.A. (MCGM)'s
Concurrence is at pg.
2ll to 225.

Noted by Architect.

Noted by Architect.

t2.

13.

14. That you shall submit the P.R. Card with area
mentioned in words duly certilied by
Superintendent of Land Records for
amalgamated/sub-divided plots before

C.C. for 25o/oo u
15.

16.

o

s+

+

(o

,: <:

*o) tt'
.ct
tx

before asking for approval of IOA of the
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18. That you shall restrict the built up. area meant

for sale in the open market and built up area of
rehabilitation as per the scheme parameters

herewith

Noted by Architect.

19. That you shall get the plot boundaries
demarcated from Concerned Officer before
starting the work as per D.C. Regulation No. 38
(271, prior to commencing the building work and
the compound wall shall be constructed on all
sides of the plot clear of the road side drain
without obstmcting flow of rain water from
adjoining holding, to prove possession of
holding in phase programme as per
removal/cleaning of structures on plot before
requesting C.C. of sale building.

Plot boundary
demarcation as at pg.
34L to 343. As such
the construction of
compound wall will be
insisted before granting
further C.C. to sale
building no.2 for which
Dy.Che. Eng. {SRA}
approval is already
obtained vide para side
line and mark as G'of
plinth C.C. of
composite building
No.l report at pe.369.

20 That you shall accommodate the huts getting
cut along the boundary of the plot demarcated
by the stajf of the Citv Survey oflice.

Noted by Architect

That you shall get the plans approved for each
building separately with due mention of the
scheme of Rehabilitation of plot under D.C.
Regulation No. 33(10) and with specific mention
on plan of the rehabilitation building I
tenements for slum dwellers and project
affected persons that the sarne are for re-
housing of slum dwellers and project affected
persons. Tenements to be allotted to the PAP
shall be hatched with due mention that they are
for allotment of PAP nominated by the
Concerned Authority i.e. MCGM.

Plan for the Composite
building are approved
u/no.SRA/ENG/2313/
PN/PL /AP

That you shalt submit the NOCs as applicable
from the following concerned authority in the
oflice of Slum Rehabilitation Authority before
requesting of approval of plans or at a stage at
which it is insisted upon by the concerned
Executive Engineer (SRA)

(U A.A. & C (P/N) ward

submit before'

Sh

Not
Architect
at pg.
stated
applied
same and

2L.

22

!

t
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(2) H.E.

(3) c.F.O.

(4) Three Authority,

(s) Dy.ch. Eng. (SWD) E.S./w.s./city

(6) Dy. ch.E.(s.P.) (P & D)

l7l P.c.o

(8) M.T.N.L. - Mumbai

(9) B.S.E.S./Reliance Energ/MSEB

(10) Civil Aviation Authority

C.C. of sale building
u/ref.
In view of above Ex.
Eng. (SRA)-V's approval
is requested to allow
Architect to insist the
sarne before granting
further C.C. of sale
building u/ref.

Complied with as at
pg.655

Before issue.

Complied with as at
p9.347

Complied with as at
pg.7t1 to 713

Complied with as at pg.
197

Cornplied with as at
pg.335

Complied with as at
pg.705

Not complied with.
Architect has requested
to insist NOC from
BSES & Civil Aviation
Authority before
granting further CC of
sale wing for which E.
E.-V's W.S. approval is

ted.
Complied witl. as at pg.
277

Complied with as
pg.38r

B'

l{ l

*i

.'i shall submit the Indemnity Bond
g the Slum Rehabilitation Authority

officers against any damage or claim
out of any sort of litigation with the slum

owners or
L

o)(-

{9
u'

you shall submit the Agreements of at
7Oo/o of eligible slum dwellers with the

)
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photographs of wife and husband on each of the
agreements before requesting for
Commencement Certificate and the name of the
wife of the eligible occupier of hut shall be
incorporated with joint holder of the tenement
to be allotted in the rehabilitation buildins.

25. Complied with.
Work Completion
certilicate from
Architect as at p9.643
Copy of license as at
pg.619
Work Completion
certifrcate from
Structural Engineer as
at pg.637
Copy of license as at
pg. 639
Work Completion
certificate from Site
Supervisor as at pg.62l
Copy of license as at
pe. 627
Work Completion
certificate from PMC as
at pg.719 to 72L
Work Completion
certificate from TPQA
as at pg.715 to7l7

That you as Architect / Developer / Society /
PMC shall strictly obseme that the work is
carried out as per phased programme approved
by the Slum Rehabilitation Authority and you
shall submit regularly progress report to the
Slum Rehabilitation Authority along with
photographs and certificate showing the
proBress of the construction work on site
achieved as per approved phased program me.
Even if the progress is nil, report shall be
submitted by the Architect stating reasons for
delay.

Noted by ArchitectThat the tenements proposed for rehabilitation
and for PAP shdl be shown distinctly on the
plan to be submitted and should be forwarded
to A.A. & C. of concerned ward to assess the
DroDertv tax.

26.

Noted by Architect27 'Ihat the possession of the residentid tenements
and shops shall not be handed over to the
eligible hutment dwellers before ttie society is
registered and transit accommodation given is
surrendered and all the dues to the
M.C.G.M./MHADA/Govt. has been cleared.
Demolition of the Transit Camp strall be carried
out before obtaining the Occupation Certificate
to the Sale Blds.

I

i'cr.ri 4
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That the rehabilitation
shall include.

component of scheme Noted by Architect

af 115 Numbers of Residential tenements
27 Numbers of Commercial tenements

05 Numbers of R/C
02 Numbers of Balwadi
02 Numbers of Welfare Center
02 Numbers of society office
49 Numbers of PAP

That the quality and workmanship of
construction work of each building in the
layout shall be strictly monitored by concerned
Architect / Site supervisor / Structural
Engineer and report on quality of work carried
out shall be submitted by Architect wirh test
results as and when required by Executive
Engineer (SRA) and at the stages of obtaining
plinth C.C., further C.C., occupation to the

Same as LOI condition
no.25

in the
That separate P.R. Cards in words duly certified Noted by Architect
by Superintendent of Land Records for D.P.
road I set back / D.P. reservation/net plot shall
be obtained and submitted before obtaining
C,C. to last 25% of Built-u Area in the scheme.
Ttrat this ktter of Intent is issued on the basis
of plot area certilied by the Architect and the
Annernrre - II issued by Competent Authority
and other relevant documents. In the event of
any of deviation in the area of the plot during
plot demarcation by D.D.L.R. /City Survey
Office then sale area consumed on the plot will
be adjusted accordingly so as to keep total

Noted by Architect

con t within 3.00.
This Letter of Intent gives no right to avail of Noted by Architect
extra FSI granted under D.C. Regulation 33(10)

which is not
the Arithmetical error if any revealed at Noted by Architect

shall be on either side.
letter of intent shall be deemed to be Noted by Architect
in case any of the document
by the Architect / Developer or

28,

29 That the layout Recreation Ground shall be duly
developed before obtaining occupation of sale

Noted by Architect

30

31.

32.

33.

a:;
r:{
o
:c.

ere found to be fraudulent /
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The owner/Developer shall display'the name at
site before starting of the work grving the details
such narne, address and contact no. of
owner/Developer, Architect, Structural
Engineer, Approval No. & Date of LOI, Layout
& IOA.

Noted by Architect

@ ReEii
ll\-.i Ir. -
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That you shall pay proportionate amount
towards deposit to be kept with Slum
Rehabilitation Authority at the rate of 2O,OOO|-
per tenement as decided by the authority and
proportionate amount towards infrastructural
Development charges at the rate of 560/-
(Suburbl per so.mt.

Partly Recovered.
Pa5rment due at this
stage will be recovered
at appropriate stage.

37. That you shall pay development charges as per
t24 E of M.R. & T.P, Act separately for sale built
up area as per provisions of M.R. & T.P. Act.

Partly Recovered.
Pa5rment due at this
stage will be recovered

I at appropriate stage
38. That this LOI is valid for the period of 3 (three) | Noted by Architect and

months from the date hereof. However, if IOA / | complied with.
CC is obtained for any one bldg. of the project i
then this LOI will remain valid till completion of I

estimated. proiect period. I

39 Noted by ArchitectThat you shall re-house all the additional
hutment dwellers if declared eligible in future
by the competent Authority, by arnending plans
wherever necessarrr.

40 Noted by ArchitectThat the allotment of rehabilitation tenements
to the eligible slum dwellers in the scheme,
shall be made by drawing lots in presence of the
representative of the Assistant Registrar of
Societies (SRA) and statement of rehab
tenements allotted to the eligible slum families
in the rehabilitation building with
corresponding tenernents no. in rehab I
composite building and Sr. No. in Annenrre - II
etc. duly certified by the concerned society of
slum dwellers and Assistant Registrar (SRA)
shall be submitted before requesting for
occtrpation permission of respective rehab
tenements.

41. That you shall bear the cost towards displaying ! Noted by Architect
the details.such as Annorure-Il date of issue of 

I

important document like LOI, Layout, C.C, 
I

O.C.C. on SRA website. I

\r'
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That you shall display bilingud sign boards on
site and painting of SRA Logo on rehab
buildings as per Cirorlar No.
SRA/Admn/Circular No. 641569 l2OO4 dated.
L4 l0 2004
That the rain water harvesting system should
be installed / provided as per the direction of
U.D.D., Govt. of Maharashtra under No.
TpB | 432OOL I 2133/CR-230/0 l /UD- 1 1

dtd.f0/03 /2OOS and the same be maintained in
good working condition all the time, faiting
which penalty of Rs. 1000/- per annum for

100 .mt of area shall be levied.
a) That copy of Annexure - II shall be
displayed by society of slum dwellers on the
notice board of society for the period of 30 days
and shall be easily accessible to the staJf of SRA
for inspection, intimation of the sarne shall be
given to the office of Dy. Collector (SRA) three
days before the date of display.
In case of non-compliance of .above condition
the Society /Developer shall be held responsible
and liable for suitable action as deemed fit. One
hard copy and soft copy of Anne>rure - II shall
be submitted to the oflice Dy. Collector (SRA) by
the Co-operative Housing Society / developer
before display of Annexure -ll on site.
b) That Developer shall ensure that any slurn
dwellers held not eligible by the Cornpetent
Authority or desire to make any changes shall
apply within three rnonths of issue of the letter
of Intent to the appellate authority with
supporting documents.
c) That you shall give wide publicity for the
approval of S. R. scheme in at least one loca]
Marathi & English newspaper in Engtish sc and
proof thereof shall be submitted to this office.
d) That the certificate from omce of the Dy.
Collector (SRA) for satisfactory compliance of

Noted by Architect

Noted by Architect and
will be complied with at
the time of OCC.

Complied with
pg.s1to 53

Noted by Architect

Complied with as at
p9.45 to 47.

Complied with as at
p9.57

''!

I

I

(

I

conditions shall be submitted before
g for plinth C.C. to the fist rehab

s.
e Rehab Building:

t you shall appoint Project Management Complied with as at
t with prior approval of Dy.Ch.Eng.

.)/E.E. (S.R.A.l for implementation/

_ -.J
of S.R. Scheme.

pg.267 to 269
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b) The Project Management Consultant
appointed for the scheme shall submit quarterly
progress report to Slum Rehabilitation Authority
after issue of LOI.
c) That the developer strall execute tri-partite
Registered agreement between Developer,
Society & Lift Supplying Co. or maintenance
firm for comprehensive maintenance of the
electro mechanical systems such as water
pumps, lifts, etc. for a period of ten years from
the date of issue of Occupation Certificate to the
Rehabilitation / Composite building.
Entire cost shall be borne by the developer and
copy of the registered agreement shall be
submitted to S.R.A for record before applying for
Occupation Certificate including part O.C.
d) The third party quality auditor shall be
appointed for the scheme with prior approval of
Dy. Ch. Eng. (S.R.A.) / E.E. (S.R.A.) for quality
audit of the building work at various stages of
the s.R. scheme.
e) That the developer shall install fire fighting

system as per requirements of C.F.O. and to
the satisfaction of this department. The
developer shall execute tri-partite Registered
agreement betweerr Developers, Societ5r & Fire
Fighting equipment supplying Co. and/or
maintenance firms for comprehensive
maintenance for a period of ten years from
the date of issue of occupation certificate to
the building.

Entire cost shall be borrre by the developer and
Copy of the Registered Agreement shall be
submitted to S.R.A for record before applying for
Occupation CerUficate including part O.C.
That the structural design of buildings having
height more than 24m shall be got peer
reviewed from another registered structural

educational institute.

Complied with as at
p9.57

Noted by Architect.

Compiled with as at
pg.715 to7l7

Noted by Architect.

Noted by Architcct.

Not47. The High Rise Committee's approval shall be
obtained before requesting C.C. for.the building
having height more than 70 mtr. FYom average

nd level.
NotedThat if the IOA/CC are not obtained within

stipulated validity period then the
developer/society is liable to pay compound

l0o/o on amountinterest in

48.

'\

't

\r

il
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53.

Noted by Architect.

Noted by Architect.

Complied with as at pg.
267 to 269

Complied with as at pg.
263 to 265

Noted by Architect.

Noted by Architect.

I

-{

Complied wittr
pg.569 of LOI frle.

at

Complied with as at pg.
263 to 265

Noted by Architect.

Noted by Architect

Complied with in IOA
issued, plan.

49 That the conditions mentioned in certified
Annexure-ll issued under number qft/3tft/q46-

16rut-u /?1 tt"l / qIT BIR -sl /1o"1 {qr* of /ore Qooe
Shall be complied and compliances there of
shall be submitted to this office.

50 That you shall submit clarification regarding
discrepancies in classilication of structure in
Anneln.re-Il from competent authority i.e. Addtl.
Collector (Enc. & Rem,)

51. That you shall appoint Project Management
Consultant with prior approval of Dy. Ch. Eng.
(SRAI/CEO (SRA) for supervision/completion of
sale blde. ln S. R. Scheme.

52. That you shall appoint Third Part Quality
Auditor with prior approval of Dy.Ch. Eng.
(S.R.A.)/E.E. (S.R.A.) for implementation/
supervision of S. R. Scheme.
That existing stand post water connections in
the scheme shall be disconnected after
demolition of respective hutment and all the
dues shall be paid and cleared.

54. That you shall make payment in respect of the
depreciated cost of any toilet block (s) existing
in the slum plot to the Municiphl Corporation of
Greater Mumbai through Ch. Eng (MSDPI, if the
same is required to be demolished for
develooment under SRA.

55 That you shall submit the F.C. (SRAI's NOC as
per Circular No. 87 dtd. 1910612008 before
issue of IOA of lst buildine.

56. That IOA for fist rehab building will be granted
after compliance of Condition No. 45 A.

57.

---.-\.

That the developer shall ensure that water
connection to the rehab building is obtained
within one month from date of occupation.
Certificate of the water connection granted shall
be submitted to this office before asking any

-further aDDrovals in the scheme thereafter.
you shall submit the P.R. Card in the
of society & demarcation of plot boundar5r

of area before approval of
first sale buildine.

7W^
2,
t, z

I

,EhasiJhu
the retab
Dtfi{/

shall submit specific consents from
commercial tenants before approval of
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Compllance of IOA Date:- 16/ 02 I 2OlO
A. THAT THE FOLLOUNilG COI{DITIOT{S SHALT BE COMPLIED WITII
BEFiORE COMMENCEMENT OT TEE WORK UPTO PLIITTH LETIEL.

That the stnrctural Engineer shdl be Appointment letter as
at pg.233 to 237
and acceptance letter
as at pg.255
Copy of valid License

appointed, and the Supervision memo as per
Appendix XI D.C. Regulation 5(3) (ixl shall be
submitted by him.

as at 261
Complied with as at
pg,24L to 261

Noted by Architect

b

., \.

)

f-

t

Itr

COMPLIED8R.
I{O.

COilDITION

Complied with as at
pg. 681 to 691

1 Ttrat the Commencement Certificate us/.44169
(1) of the MR & TP Act, Shall be obtained before
startine the proposed work.

2 That the compound shall be constnrcted, after
getting the plot demarcated from the concerned
authority, on all sides of the plot clear of the
road side drain without obstructing the flow of
the rain water from the adjoining holding. To
prove possession of holding before starting the
work as per D.C. Regulation No. 38 (27)

Plot boundary
demarcation as at pg.
34L to 343. As such
the construction of
compound wall will be
insisted before
granting further C.C.
to sale building no.2
for which Dy.Che. Eng.
(SRA) approval is
already obtained vide
para side line and
mark as Ii' of plinth
C.C. of composite
building No.l report at
ps.369.

3

4 That the Stmctural design and Calorlation for
the proposed work accounting for system
analysis as per relevant I.S. code along with
plan shall be submitted before C.C.

5 Ttrat the low lying plot shall be filled up to a
reduced level of at least 92 T.H.D. or l5 cm.
above adjoining road level whichever is higher
with mumm, earth , boulders etc. and shall be
leveled rolled , consolidate and sloped towards
road.
That t}re minimum plinth heigttt shall be 30.00
cm, above the surrounding ground level or in
areas subject to flooding the height of plinth
shall be at least 60.00 cm. above the ground

6. Noted by Arch

level
Not c(
Architec

7 That the regular/sanctioned/proposed lines
and reservation shall be got demarcated at site

tt'

lry t,
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through A.E. Survey /E.8. (T & c)/ E.E. (D.P.)
OF M.C.G.M./D.I.L.R., before applyrng for C.C.

That the existing stmcture proposed to be
demolished shall be demolished with necessary
phase program with agreement of alfected slum
dwellers shall be submitted and got approved
before CC.
That the Registered site supenisor through
Architect /Structural Engineer shall be
appointed before applying for C.C. & quarterly
report from the site supervisor shdl be
submitted through the Architect / Structural
Engineer certiSing the quality of the

struction work carried out at various stages
the work or whenever demanded by the

En

letter at pg. 595 to 1t
has stated that she will
submit road
demarcation before
further C.C. of sale
building u/ref.
In view of above Ex.
Eng. (SRA)-V's
approval is requested
to allow Architect to
insist the same before
granting further C.C.
of sale building u/ref
subject to registered
undertaking from
Developer stating
therein that front open
space is as per
approved plan and if
any variation found in
that they will demolish
the plinth at their own
cost.
Complied with as at
pg. 197 B

Compted with on site

Same as LOI condition
no.25

Partly Recovered.
Payment due at this
stage will be recovered
at

D
t

I

I

I

I

I
I

I

I

I

I

8. That the drainage layout shall be submitted &
got approved and the drainage work shall be
executed in accordance with the requirements
of the M.C.G.M.

10.

9

I rV

:).
1.

oa:c

the requisite premiums/deposits as per
No.7 vide SRA/L372ldated 25-1r-97
be paid before C.C.

Re')r.
N()

r)
g\ptA
v
g9 2. the true copy of the revised sanctioned

subdivision with

1

o
I

Noted by Architect
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13.

the T & C there of shall be submitted before IOA
of sale building and compliance there of shall
be done before submission of B.C.C.
That the conditions of letter of Intent shalt be
complied with before C.C,

Noted by Architect

t4. That no construction work strall be allowed to
start on the site unless labour insurance is
taken act for concerned labours to cover tJre
compensatron and compliance of same shall be
intimated by Architect/ Developer.

Before lsaue

15 That the Reg. u/t and additional copy of plan
shall be submitted for agreeing to hand over the
setback land free of compensation and that the
setback handing over certificate shall be
obtained from M.C.G.M. and that the
ownership of the setback land shall be
transferred in the name of M.C.G.M. before C.C.

Complied with as at
pg. 281 to 331

16. That the Indemnity bond indemnifying the CEO
(S.R.A.) and his staff for damages, risks,
accidents, etc. and to the occupiers and an
undertaking regarding no nuisance shall be
submitted before C.C./startins the work.

Complied with as at
p9.277

17. Complied with as at
pg. 281 to 331

That the Reg. u/t. in prescribed Performa
agreeing to demolish the excess area if
constructed beyond permissible F.S.I. shall be
submitted before C.C.

Complied with as at
pg. 281 to 331

t8 That the Developer & Society shall submit
under taking for not allowing the individual
slum dweller to misuse the part/pocket terrace
at 2nd & 3rd floor and part stilt at ground floor of
composite buildine before asking C.C.

19. That the N.O.C. from P.C.O.(P/N- Ward) shall
be submitted.

Complied with as at
ps. 335

20. That the TPQA & PMC as approved by SRA
shall be appointed before applytng for C.C. &
quarterly report from the TPQA & PMC shall be
submitted through the Arctritect/Stnrctural
Engineer certifying the quality of the
construction work carried out at various stages
of the work or whenever demanded by the
Executive Ensineer {SRA).

I

t
t

Same as LOI condition
No.25

':rgu
"j ,..,

comprfi$
pe.333\\o-

21. That the society of slum dwellers shall be got
resistered before asking C.C.

1:).
pg.211
Comp 8s.*iit22. Ttrat you shall submit the necessary

concurrence from the Municipal Architect of
M.C.G.M for the proposed Secondary School in
the composite building before asking C.C.

ILl
\'l
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23. That the structural design & drawing of high -
rise Rehab/Composite building shall be Vetted
or Peer Reviewed from another Licensed
Structural Engineer/Reputed lnstitute vb;
S.P.C.E/V.J.T.I/l.I.T before srant of C.C

24. firat you shall submit the NOC from CFO for
the proposed high-rise Composite Building
before asking C.C.

a

SRA ENG l3 PN PL AP
Noted by Architect.

Before issue.

B. THAT TIIE FOLLOU'ING CONDITIONS WILL BE COMPLIED WITH
BEFORE FURTHER C.C, OP SI'PER STRUCTURE:-

That a plan showing the dimensions of the
plinth and the available open spaces certilied by
the Architect shall be submitted and the same
shall be got checked & certified by the

That the quality of construction work of bldg.
shall be strictly rnonitored by concerned
Architect, Site supelisor, Structural Engineer,
and periodical report, stage wise on quality of
work carried out shall be submitted by Architect
with test result.

Complied
pg,73l

with as at

concerned Sub
That the stability certilicate for work carried out Complied with as at
upto plinth level/stilt level shall be submitted ps.637
from the Lic. Structural

Same as LOI condition
No.25

d of Amended IOA Date;-3O 12 201t.
COMPLIED

That all conditions of letter of intent issued
under SRA/ENG I L263|PN ll'Cl dated

Partly Complied with

l0 shall be complied with.
That conditions of IOA under No.
SRA/ENG/2313/PN lPLl Ap dtd. 16 lO2l2OlO
shall be applicable and should be complied
with.

Partly Complied with

t Revised Stmctural design and calculation Complied with.
be Submitted.

--J

Complied with as at
pg. r97 B

Noted by Architect

I

/

-- -. --- --- J

J

SR.
NO.

CONDITION COMPLIED

1

2

3

sR.
Ilo.

CONDITION

I

2

Q-{ t

,4

r:l\l.ii

RAS !i
ptr \pevised drainage approval shall be
,fgf,, for proposed amended plan.

ges as per amended plaas mounted
shall be submitted.

d"ehan
Vnvas

':_{.lnr'

q
*

-----,

-___)
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6 That you shall submit the separate P.R.C. by Architect

before issue of O.C.C. of Sale Building.

That you shall submit the registered Before lssue.
undertaking from developer stating that the
covered parking area/podium floors shall be
kept open & shall not be misused & the NOC
from E.E.(T&C) of MCGM for parking tayout will
be submitted before asking further C.C. to the

7

10

I

I
J

I
8

9

That you shall submit the NOC from
(M&E) before grant of further C.C. to sate

11 That you shall submit

Before lssue.

Before issue.

Ch.eng
wing.

Noted by Architect

the registered Before lasuc.

That the Registered undertaking from developer
will be insisted for not misusing the entrance
lobby.

undertaking from Developer stating that the
swimming pool will be exclusively. used by the
members/occupants of the sale bldg. And it will

lnot be used for any commercial exploitation for
'outsiders and to insist upon N.O.C. from
I tvtedicat Ofhcer of Health pesl Control Oflicer &
N.O.C. from H.E. dept. Of M.C.G.M. before

ofC
That you shall submit undertaking from the Before lesue.
developer before granting CC to Sale wing
stating that the Co-op Hsg. Society of the
members of the building shall be formed &
registered before asking the Occupation
permission for the building and that the fitness
centre shall be handed over to the society & not
using the same for commercial exploitation to

& the misuse of the

t2

l3

tt{

will be insisted for not
any manner in future.

That the stered U fromRegi ndertaking developer
mlsu the areasing Refuge

you shall submit Undertaking from the
Developer against not to misuse service floor in
future.

That Be

you shall submit the NOC from Reliance
Enerry & CFO, before granting further CC to
lbe_sale wing.

That
:":N

Lt)

.}14

llt
r/
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From the above, it may be seen that Architect has complied almost all the

conditions requirgd before granting further C.C. for rehab wing of composite
building No.1. ,/

In view of above Ex. Eng. (SRA)V's approval is requested,

1. To the para sidelined and rnarked as oA' to "D"
2,To re-endorse the C.C. as per amended planq ,

3. To Sant full C.C. for rehab wing i.e. for Gr. to 16th (pt) upper floor including
LMR & OWHT as per approved plan dated 30112/2011.

Submitted please.

qr o.r/u,

ex.o*B(ilv
t,4' 
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BEFORE THE NATIONAL GREEN
TRIBUNAL,

WESTERN ZONE BENCH AT PT]NE.

[Under section l8(l) read with sections 14, 15, l6 &
l7 ofNational Green Tribunal Act,20l0]

o. A. NO. g2 0F 2023

Abdul Samad Ismail Maknojia and 60 Ors

V/s "'APPlicants

The State of Maharashtra.
.Respondents

AFFIDA IN.REJOINDER OF
APPLICANTS ABOVENAMED TO REPLY
DTD. IO.OI.2O24 FILED BY RESPONDENT
NO.8 AND 9

Mumbai dated this 16* day of March,2024

ALTAF KHAN
Advocate for Applicants,

Adj. to PWD Offrce,
Opp.to Sewri Fast Track Court,

Zakaria Bunder Road,
Sewri (W), Mumbai - 400 015.

altafkhan. advocatebhc@ gmail. com
Mob. No.: 9821 894245.
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